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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
BENCH AT PUNE

Original Application No. 49/2021(WZ)

Mr. Sayyed Mohamined Sabir Usman ... Applicant

V/s

Union of India &Ors.&Ors. ' .....Respondents

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT

STAR
\~\° AR\, 5 - BRIBANMUMBAI MUNICIPAL CORPORATION
( { Name .1, Shutda\ X

Area Gi. “*umhau BMC
'm‘ Reg. No. 121184 }
xve \Fx[:*nt. § Bar: 2‘&
\
| ““1 Shri. Rahul Namdev Landge, an Inhabitant, working as

Assistant Engineer with Brihnmumbai Municipal Corporation,
having office at, New Municipal Building C.5. No. 355B,
Bhagwan Walmiki Chowk, Vidyalankar- Marg, Opp. Hanuman
Mandir, Antop Hill Wadala (East) , Mumbai — 400037; hereby

state on solemn affirmation as under:-
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1.1 say that I have perused the copy of the application and
compﬂation filed by the Applicant and I have also perused
the office records. I have made myself conversant with the
facts of the case and am able to depose on behalf of the
Respondent No 5. I am filing this affidavit in reply
thereto.At the outset I submit that the application filed
against Respondent No. 5 - Brihanmumbai Municipal
Corporation  (hereinafter referred as BMC) is not
maintainable in view of Section 5 (2) of Mumbai Municipal
‘Corporation Act 1888. The BMC is a Body Corporate duly
constituted under the provisions of Mumbai Municipal
Corporation Act, 1888 (hereinafter referred to as the MMC

Act, 1888).

2. I say that the present application is filed with grievance in
that the violation of environmental norms by the project
proponent (PP) i.e. Respondent no. 8 - M/s Castle Realtors
Private Limited, Mumbai, in developing housing project
“NDW Aquagem” at City Survey (CTS) No. 1/378 of
Mazgaon Division, Balwant Singh Dhody Marg, Nesbit
Road, Mazgaon, District-Mumbai City, Maharashtra,
within the local limit and jurisdiction of Brihanmumbai

Municipal Corporation.



By this application, the demolition of ﬂlegal
structures has been sought. It is alleged in the present
application that the Respondent No. 8 ie. Project
Proponent obtained Environment Clearance on ‘dated
25.06.2007, had expired on 24.06.2012 and that without
getting it revalidated, the construction has been raised,

which all needs to be demolished.

. The applicant has set out the precise violations as follow —

The present Respondent is giving the point wise remarks

to the violations as under -

a. PP has constructed illegal basement causing damage to
groundwaterlevel without any permission from
competitive authority.

This Respondent submits that; PP has not started
construction of basement on site. However, the basement is
approved below building no.3 by this respondent as per the
regulations in force.Hereto annexed and marked as
Exhibit ‘A’ is a Copy of approval papers and approved

drawing.
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. PP has not made any test for ground water
contamination andquality of water and there is serious
ground watercontamination.

This Respondent submits that; PP has submitted test result of
ground water samples. The same are satisfactory and does not
indicate any contamination Hereto annexed and marked
as Exhibit ‘B’ is the copy of test results of ground water
samples.

. PP has not complied the conditions of commencement
certificatemandating prior environment clearance and
consents from theMPCB.

This Respondent submits that;The PP has complied with the
conditions of IOD dated 23.03.2007, before  asking
commencement certificate from Respondent no.5.Thereupon,
this Respondent had issued commencement certificate at
various stages of the proposal. Hereto annexed and
marked as Exhibit ‘C’ is the copy of IOD containing all
conditions.

Further it is submitted that the Environment Clearance was
issued on 25.06.2007 for total built-up area 31389.89 sq.m.
Hereto annexed and marked as Exhibit ‘D’ is the Copy

of Environment Clearance (EC). In the said Environment
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Clearance there is no mention of validity period. However,
approval of Hon'ble Municipal Commissioner was obtained
to insist revised Environmental Clearance before
issuingfurther commencement certificate if total built-up area

exceeds31389.89 sq.m.

Further it is to be submitted that till to date Full CC is
issued to Building no.1 as per last approved plans i.e. upto 34
floors. Till to date CC upto only 16th floor is issued to
Building no.2, whereas plans are approved for total 18 floors.
Till to date CC upto only basement top is issued to Building
no. 3, whereas plans are approved for Basement + Stilt + 3
podium levels. The total Built-up Area for which plans are
approved is 31742.15 sq.m. -However, Commencement
Certificate is not issued for upper two floors in building no.2
and for upper floors above plinth in building no.3. The total
constructed area on site as per the approved CC is 29159.58
sq.m. Therefore, it is clearly demonstrated that the
commencement certificate issued is not exceeding Total Built-
up area of 31389.89 sq.m. for which Environment Clearance
is already obtained. Hereto annexed and marked as
Exhibit ‘E’ is the Copy of last approved plan and

Commencement Certificate.
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As regards the issue of Consent to Establish & Consent to

operate is concerned. It may be informed that the respective

consents are not insisted as 10D conditions. These consents '

are insisted in Environment Clearance certificate. Therefore,
the responsibility of obtaining Consent to Establish and
Consent to Operate is with the project proponent. This
respondent will insist compliance of all infrastructure as per
Environment Clearance and its certification from MPCB
before issuing Full Occupation Certificate to the project. As
on date the project is not completed and full occupation

certificate is not issued by this Respondent.

. PP has not developed the 10 % open space as per the
DC Rulebut BMC officers have neglected to perform
duties as per thenorms. There is no plantation at site.
This Respondent submits that the open spaces are
provided as per approved plans on site. The developed RG as
per the approved plan will be insisted before issue of Full
Occupation Certificate. PP has planted trees on site, Hereto
annexed and marked as Exhibit ‘F' is copy of site
inspection report of Garden Department of this

Respondent.
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e. PPP has not provided the ramp slope in the ratio of 1:10

asmandated in DC Rules of BMC.

This Respondent submits that; the ramp slope is provided as
per approved plans.

. PP has not provided site margin as per the DC Rules of
BMC.

This Respondent submits that; the site margin is provided as
per the approved plan. The same was verified by this office
staff before issuing CC above plinth level.

. PP is extracting huge quantity of ground water from
four bore wells for construction of project as well as
domestic use of occupied project without any
permission from competitive authority for operational
purpose.

This respondent submits that there exists only one bore well
on site. PP has obtained permission for one bore well from
Dy. Insecticide Officer ‘E’ ward, competitive authority of this
Respondent, u/no. 10/2121/5R dated 14.09.2007. Hereto
annexed and marked as Exhibit ‘G’ is the copy of
permission for one bore well given by Dy. Insecticide

Officer ‘E’ ward of this Respondent.
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. PP has not provided any energy conservation system

for energy saving like solar system.

This respondent submits that the PP has informed that the
solar system will be fixed before applying for full occupation
certificate as construction activity is not yet completed on
site. Hence, the same will be insisted before full OC.
i. PP has not provided any rain water harvesting system
for ground water recharge.
This respondent submits that the PP has provided Rain
Water Harvesting System.
j. PP has not preserved top layer of fertile soil and there is
no DG soil test for contamination.
This respondent submits that the construction project
undertaken by the PP is a redevelopment project under
regulation 33(7) of DCR 1991, which is specifically
articulated for redevelopment of existing cessed structures
existing prior to 1969. Therefore, it is evident that the land
urfder consideration is neither agricultural land nor virgin
land. The land under consideration was containing existing
building built on it. Hence, there was no top layer of fertile
soil in existence. Moreover, the excavation for basement is not

yet started on site. If any fertile soil is encountered during
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such excavation then the PP will be instructed to preserve the

fertile soil.

. PP has not provided fire and safety system at site.

This respondent submits that the authority to assess fire
safety of the project is (CFO) Chief Fire Officer of this
Respondent. CFO has issued NOC for the building plans.
Moreover, CFO has verified the fire protection system
installed by the PP before issuing NOC for part occupation
purpose. Hereto annexed and marked as Exhibit ‘H’ is
the copy of the NOC Chief Fire Officer of this
Respondent.

I. PP has caused traffic congestion in the area due to this

project and caused to air pollution on account of
emission from vehicles.
This “respondent submits that the plans are approved by
considering the road widths as shown in approved
'De'aelopment Plan. Therefore, there is no obstruction for
vehicular movement due to this project and no cause of traffic
congestion.

m.PP has not prepared any environment management

plan.



This respondent submits that the PP has submitted a

Environment Management Plan. Hereto annexed and

marked as Exhibit ‘I is the copy of the Environment
Management Plan.

n. PP has carried out substantial change in the scope of the
project in violation of terms and conditions of EC dated
25.06.2007.

This respondent submits that the Environmental Clearance
has been obtained for construction area of 31,389.89 m2. As
on date no commencement certificate is issued exceeding this

areq.

4. I say that, in pursuance of the order of Hon'ble NGT dated
2207.2021, a committee was constituted to study various
facts on project site. The said committee visited the project
site on 01.12.2021. The said committee asked for reply from
this Respondent. The reply of this respondent was sent
through email to Sub Regional Officer, Mumbai-I, who is
part of the committee. Hereto annexed and marked as

Exhibit ‘] is the copy of the reply.

5. I say that,it is pertinent to mention that Full Occupation is

not issued by this Respondent. The compliance conditions
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issuing Full Occupation for the subject mention work.
Also as regards to the Bore well, Project Proponent has
obtained the permission for Bore Well from Public Health
Department of this Respondent. Further it is pertinent to
mention here that it is the responsibility of Project
Proponent to adhere and comply with the conditions, as

stipulated in EC, issued to them time to time.

6. I say that in view of the above there is no cause of action
against this RespondentIn these circumstances, it
isrespectfully submitted that the Applicationof applicant is
misconceived,devoid of merits and the Applicant is not
entitled to any relief claimed and therefore this
Respondent; prays that application be dismissed against

this Respondent

7.1 say that the present respondent will abide by any

directions of this Hon’ble Tribunal.

8. This Respondent craves leave to add, alter or amend the

aforesaid averments as and when necessary.
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day of 5th April, 2023 Respondent No.5

Advocife for Respondent No.5

VERIFICATION

I, Shri. Rahul Namdev Landge, an Inhabitant, working as
Assistant Engineer with Brihnmumbai Municipal Corporation
(BMC), having office at, New Municipal Building C.S. No. 355B,
Bhagwan Walmiki Chowk, Vidyalankar Marg, Opp. Hanuman
Mandir, Antop Hill Wadala (East), Mumbai — 400037; the
deponent herein state that whatever stated in the present

affidavit is true and correct and is as per the office records.

(af\ » eponent
Id-e’@ by ‘ E
Advocate BEFORE’ M W J

G H SHL;'éL&umam

NOTED & REGISTERED

o No. 2662 .5;7}023

Dated.....E.é,._ Rfﬂza _

B !




BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, WESTERN ZONE
BENCH PUNE

AT PUNE

Original Application No. 49/2021(WZ)

Mr. Sayyed Mohammed Sabir Usman
....Applicant

V/5

The Principal Secretary,

Government of Maharashtra &QOrs.

...Respondents

AFFIDAVIT IN REPLY
Dated this 5% day of April 2023

Shri. Sunil Sonawane & Ors.
Advocate for the Respondent,
Legal Department, MCGM
Mumbai, 2™ floor, Mahapalika Marg,
Fort, Mumbai — 400001.
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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
BENCH AT PUNE

Original Application No. 49/2021(WZ)

Mr. Sayyed Mohammed Sabir Usman

V/s

The Principal Secretary,

Government of Maharashtra & Ors. .....Respondents

LIST OF DOCUMEN

Sr. | Exhibit Particulars Page No. |
No
1 A Copy of approval papers and 329 —
approved drawing,. 330
2. B. Copy of test results of ground water |23\ —
samples. 335
3. C Copy of IOD containing all | 326 —
conditions. 54 5
4 | D. | Copy of Environment Clearance (EC) '%l—g 6— |
} I




5 E. C_opy of last approved plan and 35| —
Commencement Certificate. 585

6 F, Copy of site inspection report of |2, Q &
Garden  Department of  this
Respondent.

7 G. Copy of permission for one bore well |2 T —
given by Dy. Insecticide Officer ‘E’ | 3 89
ward of this Respondent.

8 H. Copy of the NOC Chief Fire Officer |30 —
of this Respondent. 345

9. I Copy of the  Environment | D6 —
Management Plan. 422

10. J. Copy of Reply filed by the present Ly 2.2 —
Respondent. 439

Date:
Mumbai Adv. for Respondent

*{/Name G. H. Shukig) &

‘ Area Gr- Mu mbai
ot Reg. N6 121/84
o\
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Hor'ble. MUmdeJ (ommissiones
Approvel . 329

> Basemsnt £ %2
2
" ECFCMML ExhBit—A
ot APal A0 2l AT AR

wo.CHE/ 825/ by (.H'-' - AL ILY

Sub: Proposed redevelopment of property bearing C.S. Ma. 1/378 of
Mazgaon Division situated at Balyant Singh Dhodi Marg, £ Ward, Mumbai.

Developer : Mr, Nisz~ |. Patel & lir. Rafique 1. Patel of M/s Castle Reattors Pvt.

Ltd. C.A. e Owner M/s Bombay Engingering & Metal Works Pvt.Ltd.

Architect : Shri Vivek Bhartu

Reference s rasucsted to tha telailed report of Ex.Eng. (8P) Giy 11 / Dy.Ch.Eng.
{BP} Clty and recommendsitions submitted fo Hon. K.C. by the undersianed ahd Hom.
M.C.'s endorsement thereon. "As per the proposal at Sr.No. 3,7,9 “pleage examine” as
per the provisions of D.C.R also examine the foilowing.

L. Examine the-ellgibility of non cessed area for FSI 3.00.
2. Provision of two soclety offices.
3. Provision of Regulation 42 (1a).
4. HRC and MOEF NOC reguired befare C.C.°
In this cwegard, tols ofi s terr ardie %~ . as undet:
5r.Me.3 of Repoch:

In th:s ruqard architect bas now submitted repre.criation wherein he has
mentioned that i€ s proposing only additional 6 floors on building no.1 with height
i09.50 mt. as per high rise NOC, nstead of B floors and has proposed to consume
balance F.5.1. on bullding no. 2. The amendments probosed in bulding no. 2 will be
scrutlnised separatelv and concesslons wi- Je st gl suhseguentlv in that boitding flle.

. The high rse comrrtee W07 stk 20 21 sroivase for building comprising stilk +
L 1* to 3% poziun + o ic 3 Lorer floors far hoichE 106 ST b, Is submitted at po.

| O53-77. As such, tne amendad plans for builuing Kol wi: be approved for hei
109,94 e afea - pproval of concessions and the C.C, will be granted [

il

‘ Seler, ¢ % £ o Raport :
reference is reqguesced to the ranatks. of the undersigned

| raenddoned that "as .e-"ard- vt fa. 7, L Cacement for st.;r=qe in

allowed. The height i storage t¢ De restricted to 3.90 mt. else to count 1
F.S.L" ’

)

As regards coint No. 2, servant tollat at floor ievel will be allowed by countin
FS1 upto 27™ floor and servant toliet beyond 27% floor at midlanding level will os
allowed free of FSIL.

As regards other obse:vations of Hon. M.C. the point wiga reply is as under:
1. Eligibiiity of non cessed aree for 7.5.1. 3.00 wih be ensured by v.F.(BF} Tip
2. As regards tw society offices, one society office will be allowed free of FSI as
1 per DCR 35 {2){vi) read with DTR 38 {i» and the ofher wiff be counted in F. 5 L
‘1 | 3. Since the depth of the living rooms Is more than 7.5%d , “squired as per 42{La]
| NOT from Che. Eng. (% EY «si! be insizted or an:r::.lai ight arid \renti‘atlcn
trfore C.C
4 Eee accintect has now oroonsed o restric] wre beight of the buiiding to 189,50
k. rev zad HRC HOC is 6. necessary. © wice @ AOEF NOC will be insizted aefore
takirg C.C. DEYONG Cors: H0I00 o - L3 &0 of 31389.84 Squrt
Ir view f ehove, Hon. MO s sy o0 200 m Leed to SrKos, L to 7 subject te
) oaad 'Y above,

Lt Balyask:  Yaharyasocy



1, Te allow permissible BUA of including fumgible, BUA admeasuring 16641.70
Sq.mt. whersin fungible st up =74 07 1.27.39 Sq.mt. for rehab cess and non
cess Residential tenant and 2.03 Sa.na fur reliak cess and non cess N.R.
withoyt charging premium and fungible 3UA 2488.95 Sq.mt. + §22.24 Sq.mt.
for sale residential and MHADA s .ds respectively by charg]ng'premium as per
policy as explained In point No. 5 as at pg. N/5 and N/6.
To sllow R.G. at ground level having.area adm. 240.80 Sq.mt. of crregutar shape
and size touching to the Bdlding hhe and compound wall a5 against 345.96
Sq.mt. i.e. 8% R.G. area with.ou% charcing aremium and remaining R.G. oh
topmost podium due to the comeiicnce of ramarks of AE. (TRP) of 24.40 m-.
wide proposed tentative R.L. a= aganst eartfer 18.30 m. received on 3.11.2014
i.e. after completion of substant.al -unsu-uction work as explained in point No.3
as at pg. N/3 and N/4.
3. To consider architect's renum for I‘olluwmg as explained in pomt No. 8 as at pg.

N/7 to N9,

{a) To allow 3109.50 mt heicht of buwiding No.® with suagla‘st‘aircase in view of

High Rise Comrittec NC-C D o- Regidt 227 SO mt,
ib)  To alkrw Sae 5= o of 1,50 ot abc-i gy 27 -lmr @i a fwgte ol

M

88.:5 m: anova gioding e thien CRO has oraniee N7,
{c) To concdune secong =.ucise oy chargwng przrun 3, menkioned at
&r. No 8.

4. To allow 2.7 Nos. of parking spaces free of FSI on atiit + 1% to 3'Y podium floor
on Bullding Nos. 1, 2 and 3 accessiole by 700 mt. wide rarap touching to the
compound wall & in basement having helght 4320 ‘mt. for stack parking in
bullding Ra. 3 accessible by single ~ar iift as explained in point No. 10 as at pg.
NFLL,

5. To allow open space defidency t:- %e extent of 52.7% as approved earlier by
charging pramium for additions iiz.- nelght as explained in point Neo.11 as at
po. /12 to N/14.

., 5 Toallcw araa 17 stairsase, 0. Uf Tuae nzocone of bototabie foor frée of FSI by

: charging e e ST roiL £ A0 L LPLY Lhgl gy wooshatl viorehab
porsios 3 avplaine: oonial ol 07 Al Rl

7.To shny Lesirenl nagties Tebla o' 0036 i Toe Lpr, swemane fprdpeend

g e Bae T b T hab Mae, €0 £mer T8 tounted IR £OL e ane & s s on

Of Ieroor Zf el e 16 COMGA L E3Lr2 isSUC 210 FEmAINmg I o hd s augn s 2k,

namy toom, uses permitted as per D C. Regri. 38 (%) foos by sar

1 L. Yegn., 35 {2)v) as explained i paint No.14 =& at pg. N/15.
Submitted please,

MHon. B, : g—}‘ira-w.j Gy L"““"‘-"J .
/ /S, HI n..ﬂ;r
25/1}“ -
& e ’ Mlnlﬂidm' Cuwm

o Terreiaeey| AE-COPD

24 u ?gc&@f')ab_

WAL, R, R B, f:——~-*-““"'
Tt
wio et e A Ao P] 4

S Furtild”

[ EESE 0 oM Ht P BT s

%30
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To,

Asgistant Engineer (BP}-City-1V,

MCGM Building, Vidyalankar Marg, /,(
Opp. Hanuman Mandir, \

\Water Test.

23]

CASTLE REALTORS PVT. LTD.

U99999MH1Q97PTC108152

Muinoal £0000E.

Tl % 29 28

Fxhbik - B

Date : 10/02/2022

:*.ﬁ“fﬁfs' ’T r_ - _‘_.-\\‘\

Antop Hill, Wadaia (East),
Musmnbai — 400 037.

i ‘l,.

g

b

pa |20

Sub : Redevelopment of property bearing C.S. No.1/378 of Mazgaon Division, situated

at Nesbit Road, Mazgaon, Mumbai — 400 010.

Ref: 1)
Realtora Pvt. Ltd.
2) EB/87T0/E/A
Reapected Sir,

Hon’ble NGT Order vide O.A. 49/2021 in the matter of M/s. Castle

With reference to your letter dated 10/02/2022, in abave subject matter, we are
submitting herewith compliance report for point nos. g, y and z as under :

8r. No. Objection raised by Compilainant PP SBubmission

g PP has not made any test for ground water | No contamination of ground water is
contamination and quality of water and there | done. Ground water test analysis
is serious ground water contamination. report is obtained from MCGM

Department which is submitted
herewith for ready reference.

y. PP has caused traffic congestion in the area | No traffic congestion is caused due
due to this project and cause to _gir pollution | to our project & therefore, separate
on account of emission from- the vehicles:. report is not necessary. In this

N context, it is submitted that the

"\ | allegations made by Complainant are

\\| totally baseless and deprived the

. ﬁjfactual pomhon as on site.

It | Photograph' is submitted herewith
i | for ready reference.

z, PP has not prepared | any environment Environment management plan is
management plan. submitted  herewith for ready

- : _reference.

In view of the above referred clear-cut position, we felt that the allegations made
by complainant are totally baseless and deprived the merits of the case & therefore, we
request you to submit the above referred report to concerned authority accordingly.

Thanking you,

Yours faithfully,

For M/s.% Pvt. Ltd.

NDW Group ¢, | ¥ WB Gandhe Marg

e, & wirsa 2 i 1
T M 22 6R44 00D '

P, Mumbd - 400
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W) Cusbty of Water
The testing charges are paid in Cash, e
Pluase provide us with the test report of bore water sam
e test report will be cokected by our office statl
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. MAL/ARFACi0t
CORMERO IR MY 10 S dind PHI
MUNICIPAL CORFORATION OF GREATER MUMIBAS
Prddic ealth Depurtimcns
it is distinctly understood that MUNICIFAL L ABORATORY
this report will not he used for Centeatisod GiMorth Offices, 2nd Finor,
advertiserment purposes Room No. 89, J. K. Sawant Marg,
Dadkae, Mumhai 400 028,
Anah sis Hepoet
Caviemer Noowe & Adibieos HIPraggl Ne. PEATAT w102
CASTLL KEALIORS PAH :ﬁ‘mu,k " A /AT4
IEDTUAL N bhshine: 200 11T s RO Mi Aty !
CENTRAL MUAAS Sy '[I-'Ih‘ of Recegt V1220000
PROCE AQUALEN BUH PG . NESRET HoAD e . [Fpea
AEAZGAON . ML AR Af 40 1 ‘ i %
Sample Descripuion - Consteiction Wawr- Bore well water
Anabysis Santod o - 1112 202 Apalyis Completed one - 1502002
SR e i " remave | PERMISSIBLE | METHOD USED
NG NE3) RESULES LIMITS
I %pH | 7.25 NLT 0.0 l";:‘;"m’;:
*To nentmlize Viom| xample of water :
NNET 5.0mi of 153025 Pant 221984
= I 2
:::_.;ﬁ i:th:::.: ifr|‘~.lrw+h-|||-b s an indicator. 0.02N U4 0,035 NaOM Reaffirmed 2003
' ru neutralige | 00m) mn;!.p of“_mr g = . =
y WMIT 25.0m( of 15-302% Pare 23 1085
d. | using Methyl Orange s an indicotor, 003N 248 mi : -
L H:.E' rﬂ“m S S| ) 002N H:EQ-: | Resffirmed 503

, | 153025 Part 13: 1934
NMT 3000 mutii o o

y it 153025 Pary 18:1984
NA T 200 me
. i ] Rﬂﬁwm

4, *Inotganic Salids

L o

S *Onganic Solide

1. ;--cuorwemcn NMIT 2000 mgic IS 3025 mw
;. t-mm \? P N et 2008 ke | mmm;r%u
OFINTON: The sampk: of Constriction Witer 10 U standards preseribed in BIS specifiation e, 1
the parameters tesied. »
Em
H N 10N AUTHON i b
(Bl L .
Mok 1 Sampleia) pon drown by MALL & fhie resiulis & YRR -. z e s
2 fouai fiability o MAL. a;imhw,w iyl $‘Wklw it

3. Analyars Repon will nos e
“Indlicales the pamietees are noj
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. Co’oy of TOD B36

— e RS Ty

. R e U ______..—--'""-.‘.""N‘._
LI
Exhbit- ¢
HEEE o o Pap <) EX33
B — gy FPa 4R Drmneeal #.‘,‘M-
i replying please quoie No, “E.' v R e, 1B v
1ndl date of Heds jewer. D5, Tand _'_55 -Jr?p‘_
N 1 -MW-_,.-=-'
Intimation of [Hsepproval under Swotion 346 of the Mumshat
Muaicipal Corporation Act, weammnded up to date.
HO» I g ;
No. EBJCE/ ASrA of 200 - 200
’I
v MEMORANDN M . Mﬁmﬂm
Rr Siisgr Xyrahim pate
#x RaAfiy Burehin Patul Missbes .. 221 32007

Rgmwsle Eaaltors pv.Lid.

z.fz.mﬁmu me oamru. _
1 your Netice, ktter No. 3295, ... dsed ABA02 20014300 and delivered o
£33 oﬁﬂi}# .08 arel the plans. Segtions Epﬁ-iﬁmnunsmdbumw aned Rertkr paatit ulars sid
: ,dmh-ﬂywmssa'm“ Pmaring ©.8 R, 1 308 of Katgehn DIVD.BR I Sumided
L e under vour inger, ;’2_?;‘:%,4‘& - Thuve o inform you thit | cusmot spproval i the viiding
o work mebmdoummd. and | therefore herdby formally intjmmeee 1 yous, undey Sacting 36 of

the Béambay mmm {‘mman Act o amomiod upro-date, my diseppovel by Hieteaf toauis

1}mmmmmmmmmm1mum
R T.P. Act will net.be obisined bofars starting the proposed work.

-2 Tl the bulkier 7 developar J cwior skall vot prepare 3 “debrts
repsnagoment pian’ showing the prspactive quintiny of debris likely to

be gensretod, amangements for s pmper sibmje at the sie,
tansporistion plan of the agency apyvited for sam, with
and numbers of vehiclis & be and the

Thet the low lving plot witl not b Flled o 40 & reduced level
ﬁTuuwrmmmwﬂMhmm
o wotth, bouldersieic. and will - ot _ :
madidnulmdm road side, before shariing tho worle

i
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1 ) That proper guticrs and dow 1 pip2s ave not interded o be pul 1o prevent water dropping from the Ie.ﬁﬂi s d
of the roul on the public stiver.

{ ) Thatthe deafrage work penerally i~ not intended to be executed m accordance with the Munitipal
requirements,

Subjert 10 yoru 50 modifying vour tiention asio vhvigh: ke befere mentioned objections and picer by requine
ments, bul not otheswise you will be al libery 10 proces! with e said buikbing or wark al anytime befiore the
coveeeersrene 2 B e iy OF .To%ech). ... 2008, bt not so s to contravance any of the provision of the suid Act,
asalmndcd as aforesaid o auy rule, reguhuons or hye-law madg ander that Act st lhe time En force.

Your skeation B drawn tethe Special Instritions antd Nowe sceompanying this Imimation of Disapproval.

-

fxecutive Enginepr, Building Preposals,
st ¢ 1ty -IWag

SPECIAL INSTRECTIONS

{1y THIS INTIMATION GIVES NO RIGHT TO BUILD UPON GROUKTY WHICH 18 NOTF YOUR
PR{‘#PI'KI": -
{"}UrtderSemmﬁs of yte Bombay AMunicipal Corpommn Act, &s amelled. the Municipa) Commissioneer

foor Greaver Mumnbad has egpowred 1he City Engincer o exereise, pefform und dischurise the powers, duries and
Fanclions confemed and mlrumd wpon i vostesd in the Commissionee by Seetion 34€ of the said Acl

4 ¥uu; au:mon i uwmdmt!q prrvann ot Seetiun 132 of the Act whereby the perstn luhe to pay geopenty
ARCR IS reqnmé‘!f-gwc nlthe of erection of a new building o1 eccupation of dujkting which has been vacant, to the
“omenitshenws, withia fifewn duy s ufthe cor :pleuon or of the cocupstion whichever fint occurs. Thus complitnce wigh
his provision ispupishable updker Sectin: 373 of the Aur irescpective of the Fax that the valuaiion of the prewises  —
alll be Jigble 10 be revised under Scetion 107 of the Ag, (ron the garlics! Pawkible dic in the cument your in which
nmmpkmnm Sceupmion is detecis by the Aswssor anid Collestot”s Depanmeint

€51 Yourantention if further dravea (ohe provision of Section 353-A abaut te nectssacy of submitling scoupa-
siom conificate will & view weaabk the Muricipa! Crmmissiones Sor Greaser Mubai 1o inspoet youlr fermises and 1o
— T} apuwusssm\befm sociipstion and to eavy penalty Bar nu-n-mmhame uncer $ection 471 il necessary

YL Prapisei date of cetvmenement of wask showld be commnaicated as per reuirements of Section
3471) (au1 of the Bombay Muricipul Corporation Act.

{Ti0wmare copy | of Lha: hlock pl.mslpuld be s_;.tbmnwcl farihe (.ullcclm‘, Munnhay Suburhs Distrck,

%) Newess, ry-perni sz::en fer Now- Jmmltwtlu.suﬂﬂxa fand shull be obtained from the Collecuy Menbrai
Subsrban gt i1 before the work in slaned. mﬂnn-agncaimm! avsesament sizall be paid At the rite thir may be fixed
by (e {‘miw[nn under.the Lapd Revenue Code wod Rules theveunder. -

Attty i drawn 10 the notes Accompanying tris fatimatios of Disapproval.

cnmmelE - i .
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ﬁW%mmmmMﬁsmmmm'

accounting for seismic analyels s per relbvent 1.5, Tode and fer
existing buiiding showng adeguacy.

mmm m&wm.%%mmm

11mmmmmmmmmwm
ke tcmaf!lngﬂaa

mmmmmwhumwmu
v .;. o Npcessary , 1

:vi'if.:.

me with: agceamont wilk ot

/' 1"‘ T Vi
/ hﬂhmﬂmch:Wm
, wmmmamwlwwmh

\'_:'h oo m!ﬂmﬁ
Nt A WMmmmmmmﬁm T v,
— " Waeg beforn C.. | .'m

«%m the-Bug coby o hé sarmm g
L der NG EESPREMEAL sl Wh T T & C. et wilt not be
subnifed before BC.C. /0.C.
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17} Thet the pramium/deposits as foflows Wil ot ba paid -
1} Development chwrges a8 per MRA  T.P.(Amardiment)

Ay, 1982
i}  Ralkony enclostre fees,
) Payment of advance for  preatrment of constuciion
site fo provant ey dm msladio ole. to
insecticide chorges 'E' Ward., .
H8YThat the registerod in freskeibed profooen
MMWWEWWMFSJM
- oot be submittad bofore asking for C.C.

19)That the work wilt not be catviad out stricliy.as per appeoved plan and
T ingonlbnmity vith the D.C.Regulstions in faecs.

20 That the N.OC. from Tree autherify shakt not be subinitied befors
 akig for jfisth C.C.

ﬂ)fmhwmwmwmwmmh
mmmmmmu “aioblsiod 8s pat revised fand

20 That the Jagnta Inszaiics polity or poficy to covi fe compensufion
- clisims afising ot of Workmen's Compensation Acf,1923 will not be
taken out ond a copy of the seme will not be submitisd before asking
C.C. and renawed during the consbrugion of work.
23 That the N.O.C. from B £.5.T. for sub staBion ghakt not be autmitied.

mmmmsnmmmmm&c'emﬂm
not be submitted

)Tt the Regd. mmmmmmimmwm
shaif not be submitied.

28)Thet the fockpath in front of piot sholl not be repaired / resbored once in
amummﬂmmhm.

Zhrhet the indomnity Bend indemnifying M.C.GM. against dispules,
Mdmmmdmﬂﬂp#ﬁdwmu —
lmmmwmammmhm
W!'HMLIL.C mmww‘t&ummwm
mm

: SG)TMM rersarkes from H.E. Departrnent shal not be submithed.
mmhmmmuwm@ Rhisiciped ground only.

32)That the boaid displaying the datals of development of the work shal
. notbedisplayed stale.

mmmmarmuﬂmhrmofm
mﬂ mmmmwmmwwmmwm
 "bolore asking for further C.C. il
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MM“MQMD,G&W)%WW“M
wummcc

M mmumqmmﬁmcsxn e
Mmmmumsmmww
Ca.

mheedeMnﬂﬂfmwﬂmth—m
bolora C.C.

mmmmmmummmmm»
erosfion of GJ. sheet scroens af glol Hourdlaries uplo ressonable
mmﬁmhw bolors defiolition of exisling strustines st

.WMMPﬂwhhm#mMth

DRI L. . -

ATt the NO.C, from Collecte: of Mumsbal shall not be submilied

-bgtore &G

40)That the ravelidation of UL.C. NOC. shall not be submitted before

“SLC,

41)That the comstruction astivity for work of necessary piling shall not be

sarriod  oul by empleving modeen techniques stach as rotary didliing,
micropliing sly. instend of conventional jacik and hammer o aveid

numnmhmm

AB}TMHM NOC. . romEETER #:».M Mhmhh parking
mc.c

WM mmmmmmmm
2ot e submilted before C.C.

jﬁxmemhmﬂMMT.ﬂﬂm.h?.&PM.

#5)That the G.5Shoeet scresns at piot boundanes upte adaquate height to -

That the precautionaty measures i aveld milsance duct o

dust, such as providing GJ. mammugamm
height shefi'net be-talen. - *

fa:"} That the C.C. mm&-mmmwmu
o providing -

reabment at constriotion site to prevent e (ke
Defgue; Matwvia, «¥is. is made % e ‘buibtSuide T of the
conceined Ward Ofice and prowvision shedt be mada as ond when
requiree By Inoecticide Difiter for inspettion of waler tanks by
providing safie and stable lagder, elc. and recuiraments as
mwwmmmmmmwm

@mmmmafwc mwﬂmummm
men Wwitle. The size of the coumek shall sl not be governed as per
the apphicable |5 codes.



4%“%%}&&&'“%&%“%
lord a5 per IS Code 196832002 Inchuding the columns projectng
mmmmmmwmmmm

SD)IHRCC framed structures, the edsrnal walls chali not be laas than

Co- v 280 mym I in brick mesonry o 150 mm.- acboclaved coliutar concrete

biock: eciuding plester tickhess as. ciculsled wunder Mo
TEPDM 19458 of 2.2 2008,

. G1)That the faciitios Ry physically hendicepped porsons shek nof be
provided a3 par the accompanimenl in Govt In LD,
motificaion  No.TPB ﬁmnammmwn-n dated 2™
Dassmber 2003

82)That the remorks egarding frthalion lovol from Ruad-ueparhmm
shall not be submitted.

1 53That Regd. UF for-handing over:sethack e for the baknce portion
of tha pict net covered under this proposal as & when niuired by
HCG%MMMMM

54YThet the NOC. fom CF O, Mmmmrmnmw@m
plinth C.C.

Sﬁ)ThatthaNOC from Direclor of jndusiries for closura / shifing of
QOsﬁngonﬂhMmibembm

m:mmmwmmmﬂﬂmmmf

“stebrrviling fo Weard. Office.
&nwmemwmummmmaﬂs siob with sanction
cEcoripetent authority
E8)That the namephtdﬂwdshwmmm mofmebmldngah
-+ wili ot be-dinplayed af s prorsinent piate. - -
&)Wﬂhwmﬂmﬂﬁahﬁshhhﬂdwﬂ%awm
. and specilications of aiganizetion or companies spaciafized in this field
nwlmummwsaummmwuaucﬁnmm
ba provicoed,

--.hmmmmm&mmwmmmmeummem
Govl.'s directives WiNo TPB 4320812 13VCR-23M01AIG-11 dated 107
March 2006 shall not be peovidac bafore appliag for octupadion

}Thaﬂhe WMMM walny aheli mt:be mm

83)That the work shall not be canied dit-bebwean 7.00 AM. W 7.00 PM.
vy,

S4That e N.OC. fom MHADA. for ine aliotmont of resiential

mmmmnamummmmlnmamumm

shall not be submitted hafore msue of C.C.

NE-OTO

24



Comlth S8 : m%q

mﬁﬁtﬂnﬁu.c frem Chadly- coptraissioner for the- domplance of
condition 00, 1 of N.OC. deted 28.09.1997 shall not be submitied
beltte C.C.apio plinth level.

mmmmowp mwmimmm

'mmmmnammwmmumu
o mmac.b.wmm

68)That the N.OC. from M.TNL. iur mc;lﬁma tha arca requirsd for
M. TN L. room shall not bo submitted dafers C.C.

BTt the Frogisored UIT meationiag: Bl A: codiitim shell ot be-

W in the 3ale agroarpent fhit paking spece Wil not be
$he occupants of the buiiding & nict to e ouinlats, Also e

mmwmmmmnmww -ghalt not be
before C.C.

?D}‘FMB&MM#EM’E‘WWMdN
mwmummmmun

1 That the requirement of N.O.C. from CA., ULC4E R Act, will not
compliod with before starting the work above pliath ievel.

2. That the piinth dimensions shall not be got shecked rom this office before
mhmcawm

3. M&WMMWMW
mgarding stabiily of constructed piinth MMHWW&
.~ gt for C.Q. beyond plinth.

-4, mhm&:mmmmmmmm
. bl rsot be. constructod

8. Thut the comphiance of nocessory vemiods. f bpinng of nalia f
wdmmmmmmmmmcaﬁeh

il Tmumdwmmmmzmm:m
shall,_not. he complied.. with . and that -the cetiicith reganding
comphance of comndiions mentoned Hverain wilk-ned Be submilted
tore Sulreisastt of 3.C.C.

2. That the conditions mentioned in-the:cloarnoe wnder No.GFULCID-
XVANS-40E dated 45102006 obtpimed from Compatent
mmmc&n hcl, 1978 95 nt be cornplied with.

D42
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3. That the separats vertical drain pipe, S0 pipe with a seperite rlly
frap, water main, OH. Tank, etc. for Matemily HomeMursing
mmmwmhmmmmwmwm
residentis! part of the Bullding will not be 2fecied

4. That some of the drains will not be iaid internally with C.1. Pipes.

5 That the swisce drainage amargemert will not be made
copmittefion with EE(SWUD} or #s per Wa remards and B
comploton oerficee wil not be dinsingd antl submitiod bofore
applying for occupetion certficate/3.C.C.

8. Thiat 105" wide paved polfwiry uph Sircase wil nol be Srovided,

7. Thetthe surounding open spates, parking spaces and terace wil
not Ba kept open and un-buldlt upori and witl not be leveled and

daveloped before requedtiny f- gieint pesmestion o cooupy the
Bbuiiding or sudbmitting the B.C.C: i oarBar,

8. That carriage entrance shali not ba prvwided.

9. Thel the paking spaces sholl not be piovided as per DG,
Regulation No.36.

10. That B.C.C. will nel be abtained and 1.0.0. and dsbris deposil eic.
mmummwmmamdammw
m«hpnymm :

11 rmuuﬂoc fmmmmnfm PW.D , Metharashtra, wil
Dot Be-oblained and submitted to s ofite.

12.That e Drainsge complefion cedificats trom (5P IPADICHy for
proveon of Septc TanikiSoek pit will not Be submiiied.

mmmmmmmﬁmcsmmmemmcmm
acceplad.

House drain will not be suberited & got
14 Thot every part of the bullding construcion and more particulary
ovarhead tank wi not be provided as with the access for the

shalt of insecthoude Cificer with a provision of birporery Y% sefe
and sinblo fasdder ale. .

15.Thet final NO.C. MMI-NWG.FOf Ifeahﬂﬂmrﬂyshﬂlnﬂbe
sublpitiod tiefore. ssking for eocupation: .

16.That the compliance of NO.GC. ﬁan.Eﬂﬂdbomm
mnmm%mxm

\, 114 mmﬁmmmwﬁmdhmmmw
submilied,

18.That te compistion of fooipath, providing contral dividers, tane
mwmmmmmwmm

343
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1}

0} 148 EQLLoem CONOIIONS T BE COMFLIED WITH: BEFORE

7. That cerificele ynder Soction 2704 OF MRIC. Act wit not ne
obtpined Fum L.t Departmein vegarding adafuacy of water
Supply. :

NE-8RO
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14)
(10
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113)

(14

—

{16)

(18)

T Al : . :
_{{Hi;‘"f‘@ =5 mwad 0o the futh width shall be constracied in waler béwmd mecadam before cammencing waork ond

No. EB/CE/ 02 \8\o7BS LY
NOTES

The wouk shoukd ol be stantsd unless objections are. complied with

A terdified set- of lalesr approved plans shab) ¢ displyed on site at the (ime of commengerment die wank and
during the progress of the construction wiek.

Temporry  pairnission on  pavment of depusite shonld he obmined vny shed to bouse and store Jor
constructionat parpoges. Regidence of woarkown shal not be aiowed oo site. The tenpoley sttciuns for
storing constrnctiopal matecial shiatl be demolished Lefore sutuiizsion of huildmg complehon contificate
und a cenificue signesd by Aschilect submitied ahng with the building compledon centiticate,

Termporary sanitary wceormeodasion o full Dusing systom with neceksary draiouge ammangement showbil be
provided on site wockers. hefiwe suming the work.

Wamr-conrncclion for commtnraronal purpone wil nok be griven umil tho hosrding is construcied and spplicarion
e 10 the Wiyd Officer with the required depoviie for the construction of earriage entvance. over the road
side drin.

Fhe owners shall irtenate the Hydraulic Eugincer or his ropresentisive in Wands atfeast 15 days prior 1 the
dat o which the proposed comemaciion work 15 laken m haeid that the witer existing m e sompound witl be
nithsed for their cunstmetinn works and they will nor vz any Monwipal Waker 1 construicion puposes.
Fajiing thie, i will b pressme that Municipai 1op v -ler has been consumxt un tae construction  works
and bills preferned agzinst them accordingly.

The howrding or sereen wall for supporting the depets of Fuilding materials shall be construcied befor: stuting
any werk even ihough no mateduls piay be expected 1 be stabled in from of te property. The scaffoldings,
bwicks metal, send preps duebrics, cie. showhd not be depostied over fucipaths or poblic street by the owner!
architeciftheir conbrictors, ote. withool ohaining privr pernision from e Waed Offfcer ol the area.

The work should i be stared unless the neaamer i obviming all the.objection is appraved Dy Lhis depanment.
0 wenk should be started unhe the structural desian 8 approved

Fhe work ahove plinth <hould not be stared before the ~ime is showe: 1o this office Sub-Engirest concemed

ol wkeowledgeraent obiained from him seguding - urscmess of e open spaoes & dimension.

T appliculon for sower stree] comieeinns, i1 auf e, hould be matle sonuleseously with compenceme

af the work ns the Municips) Corpoatton will by fiie e t3 consider alternutive site 1o wvoid the cxtavauos

of Uhe road @n footpath,

All the 1eoms and condilions of the approved tuyout/sub-divigion under No. of

houid be adhored o and complied with.

No Building/fwinuge Completion Certificate will be woccpied uon waley congection granied {exoept for the

construetion purnuwes) uniess ead is cormtnng e 1o e sulisfzetion of the Municipal Commissiongy s o the

peovigsion of Sectior 345 of the Bombay Mun.acipal Curpotation Act 2nwtas por the teems and conditiens for

sanction to the layeast.

Retoestion grosnd or amenity open space should e developed bofane sibmission of Building Congletion
ificute,

“ehquld bexomplete W the satisfaction of Municipal Conurdssioner inchwding asphalting lighting and drwinage
bofiwe sarani i
How of w

nikwall or fencing shoult he condtnicted clear of the soud widening Tine with foundation below
fuomn af road side drain without obstructing flow of rain water from ndyjeining holding before Rlyting
to prove ihe owner’s holding.

Thp el
fevely
the

-
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Envivonment Clearvanee 346
-2 (3¢

Embt—D

BY SPEED FOST
No. 21-86H2%0-EAIH

Gaverament of Indiy
Ministrv of Envircnment and Porest
{E.&.- fiivigion} _
Paeysvaruh Biwvin,
oo *".mpm, Ludhi Ruead
N Dellii 110043
’ Dated: Suar 25, 2007
/
/ Mir. Crstle Rooltors Pis. Lod,
Dudhwalz Hotie,
297 Rclinsis Rusd,
Maurkwi -4 18005,
3

sSubject: Bawiresmnealsl Clearance 00 cugsiruttion of Revideota®l ard
Commeriiul Qomples 5t Musgeon, Membai

Sir,

| am dincied ta mfer do your application sehing poon envicoamanal
cisrance for the dtove project wmder the ELA Notficwion P99 Gucluding
armandments of Joly, 2004. The shove mropusst hus begn appraised as por prowribed
prosedure oo the basis ol the mandXory dociments shvlosed with the mtrmm %2
the Questionyzuee. BEIA. BMP aid e additions] ahﬂﬁcmm firrishiad in moponwe
ter e chwyvations of the Eapent 'q:pmmt Covmmilive (EAC) cunttiiated by the
conpetent suthardy s iy 1.7 mopting hefd on Apeit 57, 2007.

2 Tie proged pupakan s proposing mmmmofmdeuia‘ crut
vantemcrciat coenglon mn O, 8. No, 278 and 1378 GF l&:{,ﬂm Divisigh, Mundai, Tix
. Jnt i wnives constuction of the bultding corprizing v 197 flal,. The s phx
rea 3 4.835.9% sg. mi. The total built aip arcs 25 indicated is 31,355 83 og m. Totat
L W requinement will be 157 cu. mi 2 day. Towst waste veaits onerdtion oo 1he
twnn:hmi'h 14 . a1, ¢ day. The wasia water yenermed from he profecy will by
,ha&d nuBtP hai-srgﬂpam vuf [50 o m por day. Tlee o sofid vasee gosermicit
inl) be 4,968 ke ) day T bio drgranahk AWt wiﬂhtm'qnﬂ:d dnd iner. masa]
§ witl b disposed of Fordand Flling. . g

3 lhe veport subinithod dleoy with (he applicotion predicts that the wupect ol L
4012t o the sir quatity wifl be confines and for siort dwndion dmug construetion
phare. Howeves, Bhére wilf h neghgib[r advevse it oo ai- qu-mw .urmg,
eptration phuse. There will be mmos wegative wripae: on ambiem woise teveis aming
constrocilon . welt o vpcralion phate. Thene will he positive Bimel op wahr
voakty of te acder body daring costradion us well 9 vpetaiion phese. Thene will .
b pouive wpacs on land wve poiiens dév 1o landscapisg and grecabe i devitopiwen:
Prantution of frees and covcimgment o nocrcoionad orde, s-rowndiag aea wiil have
posithoe et o vvegadi fond e

e A4 atter Jue cvnaderstion of i retevgst docuinens subasiltes v de
\"\._ greponeit and  widitueal Oacfestions Qsished dn ocspome w0 o

@TA

P

{ Reg *33 27;:?
%z.\ Bt 1830 252




phservations heve recommendd the gram of enviromosnul closrapes for the project
meninned ahove subijeet 10 compliapoe. with the EMP aid other atipulmied conditions.
Aocoringly. the Minksicy horeby aceards necessary envitoanenial clearance for the
mmmhmmmmcmlmmwspmdkaﬂwtmmdmm
memioned below:

PART A- SPECIFIC.CONDITIONS

1-§!mmisfmm

i 'Aﬂm&mymﬂingmﬁ;mmnﬁ“d&mphﬁhfmemﬁag

u‘ﬂmmmmﬁmﬁwbﬁnwmﬂﬂﬂmm

ﬁ.. &ﬂmdmo&iwﬂmmmvﬂhtm&wmnmm:sm
gem&ww qaazm an of. m niosuls " wind bber, soric

carmhum

i A Fom Al iim wmbgmvﬁ:dm&wmmmdwmg-

um mdopemﬁonnhhermuc,

fv, mm%mmmmmuwﬁdm
construction workes ar ke sie. The ‘aife digjosai-of wastewater ad aolid wastes
gerrated! during the mnttmnphmmm brenmand, -

v Dispuosal of muck including cucavaied matoriel dusing opustruction phase
should not create any adverss effects on te ac-ghm;umu'ics and be disposed
uﬂ’ml.lngll‘lem:mj mhmﬂnmlﬁmmwo‘m
wi. Dmﬂpommmumdﬂmmmﬁhmmmmdhd
“encloged hpe™ o prevent noise ord shoud ponform to s made ander
Envirguiment (Prowetion; A<t 1986. prasciibed forwir siid notse emission standards.
vil,  Asmbient noise levels shoukd pimRim 1o rdsidential aren slindardS beth during
daymdmghmnmquubowmmmw Lcresenta) pediotion
loads oo the smbiat ak 2pd noise.quality mﬂhckwlymwm
mrﬁgmeumplw&u

vili = Vchisles hived foe bringm construction mlaj ot 3fte sﬁmﬂd be i W
condition mad shouRd Beve awid “poliution wedes MTPTJLQ tenificae nid
mkwmmnm”mmzmmm

w Lopwruchion " gpeily mwg;mmnmmmmhamm
malcrads pus ot he sllowed to opldiliynie teRaTOurIes and- mummﬂw
wech, matérial it be. gecered 50 hotthiy. sbould nen Sonch lato te ek ik :

x ANy huardoud wisic gnctaiid. dulng conshuRticephise slowid bo digpined
waswwmammmwywmdmmmm
Polivtion Con Boord

i Regulr supesvision o the nhmfc-nm. othwm fox mshmm':bt
W place afl u;:wmrmmnfhmauumawwmm
3

be imitiated ageinst ihe project proponent i I was:found that covstruction of Wi
mwﬂmmubumwmmmﬂaml cleeraune.

“'m
ML Under the peovidots of Tnvirsfunss {Pmm} Ace 198b; leasl action shati

347
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i ﬁmm'y pecnisgion of compesent mmboreity shatl be takes 10 sigae dinvel i
the prenises for opem‘m ef UG st, -

(1 Dicsel power yeneratin: sois proposed as saurze 5F back up pawor for fifts and
compaca srex iflumination shouwld be of “euclosed iype™ mud confnm 10 mies madc
updér Fmvicosment (Production) Act 1986, pmuribulﬁrmnnd nbise. cmission
standiards a5 per CPCB guidefines, Exlisasts should be dissharged by sack. mised o

w:eﬂunohc tevels moasiced &t the. bomndary 6f e building
mmmwummmkmw,mmmmm

™ hamlmlusshnuldumumamprm hmﬂﬁ sa#mmmdm
ﬂummhawnmdlmm .

o Wecphaksm#mpwdwuﬂmﬂhpmmumm
mofmwmmm T

vi. mw mm p’am nhdew.areqﬁuy s-mldtt plmﬁed aed it
Mhm:ﬁedbymmw a8 well as gfiiciuney and

shwldﬂohilawﬁhmwngﬂmdle widtry befors: the project b

Gatmsissiaacd for eperition. The whstcnator should Be prearad 10 testlaty levet and
ahier treatraond reused for Tushing of -wilois and. padeoing. Discharge of temed
wmwanv.wmmmums&m;mmhﬂwum
Stete POluTiem Control Bourd,

vil; | Oil& Grosss tiws shafl ke provided to munuve off and grease from the surface
fun off and- swdm«ﬂd!hmcdunmingwk mmm
hWhammg. : : i

i, ‘Iielob-i mmdweﬂdhm@lm&wd Wef
mmu&mw&}fmﬁsﬁmmﬁhwmibrhﬂ'

i}. Aa;’hmduunmlrm!tdmhmhmlmdmﬂh Qfarpp;.
m&mwusmmwuafﬂﬂ Sahe
Pﬂ&ﬂm&"ﬂmmlﬁw'd -

x mmmmn@m;mmﬁmmmmMnm
- Faator pominiming i s day nd vight nofse sndursts proscfibet T Teshilonisl

wit. mwmmﬁp&tmunwuwmm
vejettion o indlgenoos vaticty,

xi . - Inscemiemal, polfution loads g the aablens afr quatity. aiee amd water
Myshmlld be perodicatly monitored afier camesiwrioning of the piaject.

um‘ﬂvq gound witlcr Yevels and s quelity shouid be mamiloved regularly -
cunsukasion wich Eenteld Ground Water Autheriny.
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<UL, A Repon on Mhe emsyy eomervaion .meeasurcs shoald be pepared
incorporating dewils abour building materinls & Lechaolory, B & 1) Frowars ev: and
wubmiticd fo the Ministry i wee mognths lime.

xiv. The values ule& U for the builéing enveispe should maut it requiremonts
of the hot & humid chimadic Jocation. Detalls of the buiklisg cuvefope should he
worked out and fumishod in threw morths time,

zv.  Edergy couservation mheamgres Hke invtallation of solss pucts For ligting te
reds ouitside the bﬂiﬁumshmzld be Hitefrat parl of the project dewign andd shouid be
s wabuhmmecl mmm

PARY: E G&Nmu:qmmom

g “hemmmwalseﬁmiﬂ mmﬂm tﬁe&xumm Pl be':

un;!lwmmd in In:mraadxmm. -

W Peovision should Mn:mﬁmm@aﬂmmeme:' !

- pressre cooker toﬂu- fakioréts dmingﬁmmm phad.

i) - Aalﬂthbumiﬁhccqgtgdfmmmmmwuhﬁmddhmw
for honhl aid adeqiately treated before v isoue of work poruits.

v} 6 monthly monoring reports should be submkied 10 the Miniswy snd s
Regional Ofiice.

5. Oificials from the Rogioail Office of MOET, Bhopal whe would te monituring
the frmpicmientation. of crivironipestal spfcpmnds shoald. be given full cosperation,
facitities snd documenss / data by the waject proponeals dmipg theit fnspeetion. A

Wuwdwummwwmwﬂmnmmm.

CCF, Rcmaidﬂctel'm m-w_

rognt & fresh appuwl H!wﬂi-y

6. In v case of o mqs)h&emnem’mmeu MWwwH..

1. lheMwmymmthc ummmﬂﬁﬁmmm:

suhuqtmllx. if found ‘icesary, pnd-to ke sowoy lachuding. fvcking of the
cuviroument clasemot imder the. prowisfons of the: Envisonmes, [PconiiAion} Aot
1986, 15 enpine offpciive mphmmmarm Wm&gwﬂmw M.a
tipae bosipd and mﬁmmmm

5. Mlolhnt strfutory z‘lﬁmtﬁmgmuppmmsﬁx storape of didscl Hom
Clief Coslisoller of Fxplosives, Fice Dépuiment, Civil: Aviation -Departrann (if

nﬂmmmmmwﬂm&ﬁam* CR7. Rules etc. shall be’

' mw bty project proponenty from the comypetent auchoritics.

'1' A sapy of the enviranmentzsl clearanue lewer would be marked 1o the local
NG(s), ﬁﬂw. for their informaion. -

10, | The project peopoient shouid adverfise in at east twer Jocal Newspapens
mﬂd» ctrenfaied in e ﬁ.gmn. tong 6" whlch stk B i the wmui"tﬂm‘ langrsge
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ntiniming that the prajact has been accorded suvironmenta] olezrance 2itd copics of
clearanee letters ave evbifable adth the Mabareshica State Pollution Costred Buard and
may akie.be soon on the websie of the Minisin of Envinement sud Forests @t
it tyeg weadder nic . The sdvertiscmcot should be nade within 7 days fonm the day
of tssin of i cioarance lerier and 6 copy of the sume should be forwasded 1o the
Regional sYice of this Miaistry at Bhsopal

1. Msﬁpuhhwwmldkguﬁndmm;mmmewmnmnf&c
Wmt?revaﬂinaﬁ(?mel of Polhution) Acl, 1974, the Aig tPrewaticn and’
ocotrot of-Poltation) sct- 1981, the Ewviromnest (Fancaion) Act. 1386 9ad the Public
Lisbility (fosurance) Act, 1991, 7 -

iz, 'wagmt mmhnmmm@ 'B‘ﬂl:m
Me‘a‘mcnﬁu mﬂm’o{ﬂwmmmdnwhﬂw

sacicty Yrmed by-the residents/owners ofduh:ldm
x.c.’.mn

Addiiomat Direcior ﬂA)
rathor e} s yehon ot
STl MI0Q7RY
Copv w; -

1. The Secreury, I‘n:pmmem of Enviropment, Guveraosent of Mabardhint, Mew
. Adwinlstraive, Buikgng. (5™ Floor, Opp. Manmiys, Mumbal.
2 The Mtmber Seiretwy. Mwﬂmwnmm.
Poinr. 3% Floer; Mim Sien Circk: Opp. Clne Plaao Cinenss, Sigia(), Xombed,
. 3, ThoCCF, Regional Ofce. Mintstry of Eavirogmets, &’x‘mﬁm!
4. JA- Division, MOE, New Dol - 130005, % "
5- ‘.M ﬁk 1 E '.'

Ta {K.(,. m-,mmm-"f‘_
‘ *Addmuniniuurﬁm
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; Exhibit - E

MUNICIPAL CORPORATION OF GREATER MUMBAI
Amended Plan Approval Letter

File No. EB/870/E/A/337/TIAMEND dated 28.08.2020

To,

CC (Ownar),

VIVEK GANESH BHARTU Castle Realtors Pvt Ltd.

764-E, UMRIGAR BUILDING, TILAK Dudhwala House 202 Bellasls Road,
ROAD, OPP. BEST, PARSI COLONY  Mumbal-400008

DADAR EAST

Subject:  Proposed Redsvelopment of Residential Buflding on property Bearing C.S.No. 1/378 of Mazgaon Divislon Nesbit Road

mazgaon Mumbal- 400010..

Rsference : Online submission of plans datad  21.08.2020

Dear Applicant! Owner/ Developer,
There is no objection to your camying ouwt the work as per amended plans submitted by you online under reference for which
competent authority has accorded sénction, subject to the following conditions.

1)
2)
3)

4)
5)
6}

7
8)
9)

10)
11)

12}

That all the condltions of 1.0.D. under even No. dated 23/03/2607 and amended plan approved letter dated 30/12/2009, 15/10/2015,
22/02/2017, 07/08/2018 & 27/11/2019 shall be complied with.

That the revised structural design / calculations / detalis / drawings shall be submitted before exteriding C.C.

That payment towards following shall be mee before asking for C.C. a) Development Charges. b) Exira Water/Sewerage charges at
AEW.W. 'E' Ward Office. c) Premium towards Labour Welfare Cess. d) Premium towards Staircase, K, lift lobby. e ) Premium towards
deficient open space. f) Premlum towands Inadequate slze of LOS. g) Development

That the C.C. shall be got endorsed as per the amended plan.

That the work shall be carried out strictly ae per approved plan.

That the inadequate size of bathroom condition will be Incomporated In sale agrsemént & registerad undertaking to that effect will be
submitted before asking C.C. ’

That the registered undertaking for not to misuse of continues chaija, elevation features & to handover the excess parking spaces to
MCGM free of cost in case full permlssible FS!s not consumed shall be submiited before asking C.C.

That all condition and diraction specified in- the order of Hon'ble Supreme Court dated 15.3.2018 in dumpiﬁg ground case shall be
complhied with

That adequate safeguards shali be employed In consultation with SWM Dept. of MCGM for preventing dispersal of particles through air
and the construction debris generated shall be deposited in specific sites Inspectoed and approved by MCGM. .
That the debris shall be mansged in accordance with the provisfone of construction and demalitfen waste Management Rules 2016.

That the work shall be carried out betwesn 8.00 am to 1C.00 pm anly In accordance with Rule 5A(3} of the Nolse Pollution (Regulation
& Control} Rules, 2000 and the provision of nefification Issued by ministry of Environment & Forest Depit. from fime to time shall be
duly cbserved.

That the payments are shall made on time schedule as per Installment scheduls approved & Post Date Cheques shall be deposited.

,_' f Page1of2
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Name : Narendra Shahu

For and on behalf of Local Authority
Municipal Corporation of Greater Mumbal

Executive Engineer . Bullding Proposal
City

Copyto:
1) Assistant Commissioner, E Ward
2) AEWMW., E Ward
3} D.O.EWard
- Forwarded for information please.
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w0 Lok phVabiw pabel
Yastnes  smis gaphle frattors
Vi . o Ao Bomb ;

g‘ Mﬂ?"ﬂ_mm "—ﬁlv "iua‘v md

8k, Corire) mupdd’ Yoptwd

Wi pyowrapicatonto, 1427 | dated
okinith fer Develzpment Parmission and grant of Commancament Cartiliceto

under Saction 44 erd 69 of the Ragional Act, 1988, b

gty ] TR D B i Ty

. . 22 @ 7% _nias Lrvrd

arid buiiding peniission under saction 348 of the Bombay Act, 1888, to ereat

sbuliingin BulldingNo. ./ £ 2 on PIotNoJC.8No/C.T.S. No. £/ S : Digzion/

Village/Town Planning Scheme No._ _— Sluaied at Road / Swest

_Wad €. the Commencement

Ceriificate/ Buliding permit is griarted on the followding conciitions:-
ummmmmummwummmmmw
form part of the public sreet. - -

2) That no new buliding or pest therscf shall b Gooupled or aliowed %0 ba occupled or'used or
_ .p'mihdbuuﬁ&ywpﬂmuﬂmmtumw

a)mcmmmcmmmmmmmwmmm
commencing from the dete of s isaus.

-ﬂmmmmmmnmmmummﬁm

£) This Commencernent Cerlioats is renevzable every year but such extanciad period shell be in no
caxe axceed Syce years: provided husther that such lapse shail not bor any subssquen application
for frash permission uncier section 44 o the Asham:iwre Regionst & Toum Planning At 1985

6) This cartiicale is lable to be revoised by the kivnicie! commissioner for Groat

a) The davelopment work in respect of wiich psaission e granied wder U
camiod out or ths uss therea? I3 not in accardance with tha sanction piane.

2) Any of the condiions subjeci 10 wiizh the same s granied o wy of the restiiclions imgsed by
the Municipal Comnissioner for Gragter Mumbai is contavenad or ot

N
<} Tha Municipel commissioner for Graater Mimbal is saisied that the same s cBiainess by the -~
applicant tyough Sraud-or misrapresenting end e applicent nd evary person decving la throbgh
or under him in such sn event shall be deemad o have carriad out the -development Work-
contravention of S6c 43 & 45 of the Maharashira Reglonal and Town Planning Act, 1068.
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7) The condiiices of this Ceslioztaehel bo hinsfag notanly o Gie appliciad b on his helis, exaculors,

8) The Musicipal Comiasionar has eppotinad Ehi. ¥l ) ane J
Asaigtand Bisgincor, o enarcieo his powuara end funclions ¢f the Planning Autiwrlly under section 48
olimaaldAl 24,y (& 1) Grgutad wrhe g ) paviery prwev of

il bl inadiste M 2o ylzect

For ant bohuif of Local Authortty
Thodiurdsipel Gorposation of Greater Mumbai.

Bubting Proposale (CRYVIRGR)

ForkUNIGIPAL COLMISSIONER FOR GREATER MUMBAL.
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c-3
% MUNICIPAL CORPORATION OF GREATER MUMBAI
FORM ‘A’
MAHARASHTRA REGIONAL AND TOWN PLANNING ACT, 1966
No EB/870/E/A/JFCC/1/Amend
COMMENCEMENT CERTIFICATE

To.

M/s. Castle Realtors Pvt. Ltd.

292 Bellasis Road Mumbai Central Mumbai 400008.
4324 81

Sir,

With reference to your application No. EB/870/E/A/FCCM/Amend Dated. 30 Jun 2018 for Development
Permission and grant of Commencement Certificate under Section 44 & 69 of the Maharashtra Regional and
Town Planning Act, 1966, to carry out development and building permission under Section 346 no 337 (New)
dated 30 Jun 2018 of the Mumbai Municipal Corporation Act 1888 to erect a building in Building development
work of on piot No. 00 C.T.S. No. 1/378 Division / Village / Town Planning Scheme No. Mazgaon situated at
Balwant Sing Dohy Marg Road / Street in E Ward Ward .

The Commencement Certificate / Building Permit is granted on the following conditions:—

1. The land vacated on consequence of the endorsement of the setback line/ road widening line shall form
part of the public street.

2. That no new building or part thereof shall be occupied or allowed to be occupied or used or permitted to
be used by any perscon until occupancy permission has been granted.

3. The Commencement Certificate/Development permission shall remain valid for one year commencing
from the date of its issue.

4. This permission does not entitle you to develop land which does not vest in you.

5. This Commencement Certificate is renewable every year but such extended period shall be in no case
exceed three years provided further that such lapse shali not bar any subsequent application for fresh
permission under section 44 of the Maharashtra Regional and Town Planning Act, 1966.

6. This Certificate is liable to be revoked by the Municipal Commissioner for Greater Mumbai if :-

a. The Development work in respect of which permission is granted under this certificate is not
carried out or the use thereof is not in accordance with the sanctioned plans.

b. Any of the conditions subject to which the same is granted or any of the restrictions imposed by
the Municipal Commissioner for Greater Mumbai is contravened or not complied with.

c. The Municipal Commissioner of Greater Mumbai is satisfied that the same is obtained by the
applicant through fraudor misrepresentation and the applicant and every person deriving title through
or under him in such an event shall be deemed to have carried out the development-Werk in -
contravention of Section 43 or 45 of the Maharashtra Regional and Town Planning Act, 1966

%

7. The conditions of this certificate shall be binding not only on the applicant but on his heirs, executors; &_\ﬁ

assignees, administrators and successors and every person deriving titie through-or under him.

The Municipal Commissioner has appointed Shri. Asst.Eng.(BP)City IV E Ward Assistant Engineer to
exercise his powers and functions of the Planning Authority under Section 45 of the said Act.

This CC is valid upto 20/4/2019

H
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o

Issue On: 21 Apr 2007 Valid Upto : 20 Apr 2019
Application Number :

Remark :

This C.C. is granted up to 3rd Parking Floor of Bidg No2 i.e. up to 14.95 Mt. Height Dated 20/04/2008.
Approved By

Issue On: 30 Jan 2008 Valid Upto 20 Apr 2019
Application Number :

Remark :

The Further C.C. is extended up to 21st Floor + LMR i.e. Full C.C. of Building No1.
Approved By

Issue On: 31 Jan 2009 Valid Upto : 20 Apr 2019
Application Number :

Remark :

The C.C. is endorsed as per Amended Ptan Approved on 23/01/2009 & Granted C.C. for Full Work Of Bldg No2
that is i.e. up to 12th upper floor.

EB/870/E/A/FCC/1/Amend Page 2 of 50n 07-Sep-2020
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Issue On: 07 Jan 2010 Valid Upto : 20 Apr 2019
Applicaticn Number

Remark :

This C.C. is Endorsed as per Amended Plan Approved Dt. 30/12/2009 & Granted C.C. For Full Work of Bidg No1
i.e. still + 3 Podium + 4th to 26th & 27th {PT) floor + LMR + OHT & Bidg No2 Gr. (PT) Still (PT) + 3 Podiums + 4th
to 12th Upper Fioor LMR + OHT.

Approved By

Issue On: 07 Dec 2015 Valid Upto : 20 Apr 2019
Application Number :

Remark :

This C.C. is Endorsed of Building No1 Comprising of Still + 1st to 3rd Podium + 4th + 26th + 27th Part Upper
Floors & Building No2 Comprising Still + 1st to 3rd Podium + 4th o 12 Upper Floor as per Amended Approved
Plan dated 15/10/2015.

Approved By

Issue On ;. 04 Jul 2017 Valid Upto : 20 Apr 2019 {
I
Application Number :

Remark :

This C.C. is endorsed for Building No 1 having stilt + 3 level podium + 4th to 27th part uppwﬂ'gﬁrs & Bi
having stilt + 3 level podium + 4th to 12th upper floors as per Approved Amended plan on dated 17.

Approved By

Issue On: 28 Dec 2017 Valid Upto : 20 Apr 2019

EB/870/E/A/FCC/1/Amend Page 3 of 50n 07-Sep-2020
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Application Number :

Remark :

This C.C. is extended for batance area of 27th floor as per last approved amended plans dated 22.02.2017
Approved By

Issue On: 27 Aug 2018 Valid Upto : 26 Aug 2019
Application Number :

Remark :

This C.C. endorsed and further extended upto 32nd fioor for bidg. No. 1 as per approved amended plan dated
07/08/2018.

Approved By

Issue On: 11 Feb 2019 Valid Upto : 10 Feb 2020
Application Number :

Remark :

This plinth C.C. up to Basement top for Building no 3 is granted as per approved 10D plans dated 7/8/2018.
Approved By

Issue On: 12 Dec 2019 Valid Upto : 11 Dec 2020
Application Number : EB/870/E/A/FCC/5/Amend ]
Remark : 7

This C.C endorse and further extended for Bldg. No.1for 28th floors to top of 33rdfloor i.e. height 106:45 mts. AGL
+ staircase, Jift, lift lobby o f 34th floors + LMR & OHT as per approved amended plan dated 27/11/2019.

EB/870/E/A/FCC/4/Amend Page 4 of 50n 07-Sep-2020
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Approved By
Asst Eng.(BP)City IV E Ward
Assistant Engineer (BP)
Issue On: 07 Sep 2020 Valid Upto : 20 Apr 2021
Application Number . EB/B70U/EIAFCC/1/Amend
Remark :

This C.C. is endorsed for bidg. no.t, 2 & 3 and C.C. is further extended for bidg. no.1 upto top of 34th floors i.e.
height 109.50 mts. AGL + LMR & OHT and C.C. is further extended for bidg. no.2 upto top of 16th (pt) floors
except flat no.2 at 16th floor level i.e. height 54.60 mts. AGL + staircase, lift, lift lobby upto 19th floors (only for
staircase & lift core with overhead water tank) + LMR + OHT as per approved amended plan dated 28/08/2020.

g}a;ne:AmolMamﬂmu
unpurge
g
neer
Organization : Municipal
of Greater Mumbai
Comﬂmwm 13:23:46u

Vv

For and on behalf of Local Authorily
Municipal Corporation of Greater Mumbai

Ccto: Assistant Engineer . Building Proposal
1. Architect.

2. Collector Mumbai Suburban Mumbai District. City E Ward Ward

EB/870/E/A/FCC/1/Amend ' Page 5 of 50n 07-Sep-2020
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Application Number: EB/870/E/A/337/6/AMEND Ward Name : E Ward
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Architect/LE/SE Name : VIVEK GANESH BHARTU Issued On : 24 Jul 2020

Authority Remark:
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MUNICIPAL CORPORATION OF GREATER MUMBAI

EB/870/E/A
Sub: Proposed redevelopment of property bearing C.S. No.1/378 of
Mazgaon Division, situated at Balwant Singh Dhodi Marg, (Nesbit
Road), “E” Ward, Mumbai.
Licensed Surveyor : Shri. Vivek Bhartu.
Owner: M/s Castle Realtors Pvt. Ltd.
Amended proposal submitted under Regn. 9(6)(b} of DCPR 2034.
Draft plans for approval attached in additional documents.
Brief history &Approval:-
Sr.No. | Building Proposed description & approvals.

no.
1 Building Part occupation was issued on 27.07.2017 for building no.01 having stilt + 3
No.01 level podiums + 4™ to 26" + 27™ (part) upper floors (except lift no. 4).

Last approved amended plans was issued on 27.11.2019 with building
comprises of Stilt + 1% to 3 podium + 4™ to 34" upper floors for residential
purpose having height 109.50 mts. Also, Licensed Surveyor has availed the
installment facility for premium of fungible FSI. Due to the instaliment facility
C.C. for the 34™ floor was restricted & C.C. upto top of 33" floor i.e. height
106.45 mts. AGL+ staircase, lift, lift lobby of 34th floors + LMR & OHT as per
approved amended plan dated 27/11/2019 was issued on 12.12.2019.

Building Part occupation was issued on 27.07.2017 for building no. 02 having stilt + 3
level podiums + 4" to 11"& 12™ part upper floors {except flat no. 602, 803,
804 & 1103 & N.R. area with passage at ground floor).

Last amended plans was issued on 27.11.2019 with comprising of Stilt + 1% to
3" podium + 4™ to 12* floors for residential purpose having height 42.40
mt.& as per the amended plans C.C. was endorsed on 12.12.2019.

Sy :‘ - Pz 7
N 1.3 BWM. Last amended plans was issued on 27.11.2019 for Building No.3 comprising
03 of basement + ground floor for commercial + 1* to 3" podium with height

13.05 mt. & as per the amended plans C.C. was endorsed on 12.12.2019.

Present proposal:-

As per Regn. 9{6)(b) of DCPR 2034,”In case of such plots or layouts that started with due
permission before DCPR 2034 have come into force and if the owner /developer, at his option,



-

thereafter seeks further development of plot/layout/buildings as per DCPR 2034, then the provisions

of DCPR 2034 shall apply to the balance development. The development potential of such entire plot

shall be computed as per DCPR 2034 from which the sanctioned FSI of buildings / part of buildings

which are proposed to be retained as per approved plans as per then Regulations, shall be deducted

to arrive at the balance development potential of such plot or layout.”

Building no. 01:-
Licensed Surveyor had submitted the amended plans as per Regn.9(6){b} of DCPR 2034 with

building comprising of Stilt + 1* to 3™ podium + 4™ to 34™ upper floors for residential purpose having

‘height 109.50 mts. With 1.50 mt. wide single staircase & 4 nos. of lifts.

=

Proposed amendments:-

Proposed lift opening at terrace without charging premium as per Reg.37(17) & as per
circular u/No. CHE/DP/22099/GEN Dt: 10.11.2017 & as per transitional policy (T-2) u/No.
CHE/DP/24394/GEN dt:- 04.12.2018 point no. 09.

Proposed change in location of refuge area on 30" floor as shown in plan.

Proposed elevation feature at terrace level.

Building no. 02:-
Licensed Surveyor had proposed Stilt + 1* to 3™ podium + 4™ to 19" floors for residential

purpose having height 63.75 mt. with 1.50 mt. wide single staircase & 3 nos. of lifts.

Proposed amendments:-

Proposed vertical extension in building no.2 from 13™ to 18™ + 19™ {pt.) upper floors for
residential purpose over earlier approved Stilt + 1* to 3™ podium + 4™ to 12 upper floors in
lieu of additional FSI and admissible TDR on Non cess plot area beyond 25% as per
Regn.30(A), Table 12. Earlier claimed/consumed zonal FSI 1.33 along with balance sale
fungible FSL.

Proposed one additional lift in building no.2 from Stilt + 1 to 3" podium + 4™ to 18" upper
floors.

Proposed minor changes in Gymnasium/Fitness Centre area at 3™ podium floor level.
Proposed to claim the area of staircase, lift, lift lobby, smoke vent, etc. free of FSI as per
circular issued u/no. CHE/14548/DP/Gen dated 22.08.2017 from 13™ floor onwards.

Building no. 03:- m
I

o ¥
Now, Licensed Surveyor has proposed building No.3 comprising /nf basement + grngp:'tr’ﬂﬁnr

for commercial + 1* to 4™podium with height 17.25 mt. i

1.

2.

|
Proposed amendment:- '

Proposed to accommodate additional parking spaces at 3 podlum level & proposed'

R.G.(L.0.S.) on 4™ {pt.) podium floor.
Proposed additional staircase from 3™ podium floor to 4® podium f\k}"

3714
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3. Proposed servant toilet counted in F5I
4. Proposed to rearrange 2 nos. of NR users at basement floor level.

As compared to the earlier approved plan dt:- 27.11.2019 there is no changes in proposed
amended plans except the above mentioned amendments.

The plans submitted by the Licensed Surveyor have been scrutinized with F.S.1. 3.00 as per
Regn.33(7), 0.73 additional premium FSI, 0.64 admissible TDR as per table 12 of Regn. 30(A) on non
cess area more than 25% of plot area& fungible compensatory F.S.1. as per Regn.31(3)as per D.C.P.R.
2034 and following points need consideration. In this case, Licensed Surveyor has not claimed the
benefit of 5% additional entitlement to rehab tenants as per Sr.No.08 of Transitional policy T-3
U/No.CHE/DP/33355/Gen.

In accordance with Amended Scrutiny Report, the concession report 4C is put up herewith
for Hon’ble M.C's approval.

4 C. REPORT ON VARIOUS CONCESSIONS SOUGHT

Sr. | Concession required Justification by Licensed | Provisions of | Approval required
|
from CHE(D.P.)/

| M.C. Sir

No. Surveyor DCPR

Surveyor  has | As per Regn. 31 | Ch.Eng.{D.P.)/M.C.
fungible | (3) of DCPR 2034 | Sir.

1. To allow permissible | Licensed
Sale residential | claimed
fungible
177.54

B.U.A. of | compensatory floors space | & as per U.D.
sg.mt. by | index up to 35% of BUA for | Notification

charging premium at
35% ready reckoner
rate as per U.D.

residential user by charging
35% of ready reckoner rate

as per Regn. 31(3) of DCPR

Notification u/No. (2034 & as per UD.
TPB-4319/189/CR- Notification u/No. TPB-4311/
123/2019/UD-11 Dt:- | 189/Case.No. 123/ 2019/
20.08.2019, UD-11 Dt:- 20.08.2019.

u/No.TPB-4311/
189/Case No.
123/2019/UD-11

Dt:- 20.08.2019. .|

Comments by Asstt. Eng.{B.P.)CitydV

%

Earlier, L.S. had obtained approval of Fungible area & same ﬁa%uﬁli_zed. Noii{,;"t..s., T{as
claimed additional F5I as per Regn. 30{A} Table 12) of DCPR 2034 on non cess area more than
25% of plot area. L.S. has claimed 35% fungible BUA on balance BUA i.e. 507.26 sq.mt. by
charging 35% of Ready Reckoner Rate for residential sale component by charging premium at
35% of ready reckoner rate as per Regn.31(3) & as per U.D. Notification u/No. TPB-4319/189/CR-
123/2019/UD-11 Dt:- 20.08.2019.

1. Balance BUA for residential Sale component - 507.26 sq.mt.
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2. 35% fungible BUA

177.54 sq.mt.

3. Total permissible BUA including fungible BUA -

TPB-4311/189/Case.No. 123/ 2019/UD-11 Dt:- 20.08.2019.

684.80 sq.mt.
Submitted for approval as per Regn. 31 (3) of DCPR 2034 & as per U.D.Notification u/No.

Comments by Ex.Eng.(B.P.)Cityll

bullding no. 02 by
charging premium as
per Regn.6(b) of DCPR
2034.

proposed vertical extension
in building no.2 from 13" to
18" + 19™ (pt.) upper floors
for residential purpose over
earlier approved Stilt + 1% to
3" podium + 4™ to 12 upper
floors in lieu of additional FSI
and admissible TDR on Non
cess plot area beyond 25% as
per Regn.30{(A), Table 12.
Earlier  claimed/consumed
zonal FSI 1.33 along with
balance sale fungible FSI.

Licensed Surveyor has
requested condone the
deficiency
ranging from Nil to 47.29%
02 by

charging premium as per

Regn.6{b) of DCPR 2034.

in open space

for building no.

Submitted for approval.

2. To condone deficiency | Earlier, open space deficiency | Regn.  6(b} of | Ch.Eng.
in open space ranging | was Nil. DCPR 2034, {D.P.}/M.C. Sir
from Nil to 47.29% for | Now, Licensed Surveyor

Comments by Asst. Eng.(B.P.)City-IV

Building No. 01:-

Earlier, open space deficiency ranging from Nil to 52.70% for building height 106.45 mt. &
same was approved by Hon’ble M.C u/No. 7048 dt: 27.08.2015 & also open space deficiency
premium was paid.

Now, Licensed Surveyor has proposed minor internal change in the said building without




changing building line & building height. There is additional open space deficiency is created.
Building no. 03:-

Earlier, open space deficiency was Nil. Now, Licensed Surveyor has proposed minor
internal change in the said building without changing building line. There is additional open space
deficiency is created.

Building no. 02:-

Earlier, open space deficiency was Nil.

Now, Licensed Surveyor proposed vertical extension in building no.2 from 13 to 18™ + 19"
(pt.) upper floors for residential purpose over earlier approved Stilt + 1% to 3" podium + 4" to 12
upper floors in lieu of additional FSI and admissible TDR on Non cess plot area beyond 25% as per
Regn.30(A), Table 12 over earlier claimed/consumed zonal FSI 1.33 along with balance sale fungible
Fsl.

Typical floors:-

In this case, Licensed Surveyor has calculated the requirement of open spaces as per
Regn.41 (2) Table A of DCPR 2034.

Height of building: - 63.75 mt.

L/V:- H/4:- 63.75/4:- 15.93 MT. :- Max. 12.00 mt.

D/W - 6.00 MT.
Side Open Space Open space Deficiency % Deficiency Remarks.
required proposed
North 9.00 mt. +12.00 11.07 MT. 9.93 MT. 47.29% 1.0S
mt. = 21.00 mt.

EAST 12.00 MT. 9.00 MT. 3.00 MT. 25.00% vV
SOUTH 6.00 MT. 8.40 MT. NiL NIL D/W
WEST 12.00 MT. 14.65 MT. NIL NIL LV

From the above table it was seen that open spacg_.dgﬁ:-&nﬁy is rangmg from Nil to 47.29%
for habitable floor by charging premium as per Regn ﬁ) of BCPR 2034 "-‘\\

From the above table it was seen that opg  $pace deficiency is rangihg from Nil to 47.29 %

for habitable floor for building no. 02. License F‘:urveyor has requested to cindone above open

space deficiency by charging premium for habitable floor. asper Regn.6(b). Asf e proposal is under
the provision of Regn.33(7) of DCPR 2034. \ :

la) Hardship: A ,,;
The proposal under reference is for rehabllltaltnn of existirg tenants as per Regn.33(7)

31
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with F.5.1. 3.00, 0.73 additional premium F$l, 0.64 admissible TDR on non cess area more than 25%
of plot area & fungible FSI as per Regn. 31{3) of DCPR 2034. Total permissible F.S.l. along with
fungible F.S.I. works out to 3.00. Licensed Surveyor has proposed to consume full permissible F.5.1.

for rehabilitation of existing tenants, non cessed tenants & for sale component.

(b} Fire Safety:

Due to planning constraints, the proposed open spaces as required under provision of
DCPR are not possibie to be provided and there are deficiencies in open space as shown in table.
However, revised NOC from CFO attached in additional documents with due consideration from
fire safety point of view however final CFO NOC will be insisted while granting 0.C. hence the

safety of all inhabitants of building and neighborhood will not be affected.
ic Health:

That the proposed building under reference is for redevelopment with the proposed
planning to cope up with the requirement from rehabilitation point of view. The sanitation
arrangement within the premises will be improved by providing the internal sanitation and is
mandatory to the applicant to carry out drainage work under the supervision of Licensed Plumber
and premises around the building within the plot boundary will be paved. Thus there will be overall
improvement of environment. Hence, the health of inhabitants of the building and neighborhood
will not be affected.

[d] Structural Safety;

Since the building will be designed by the Structural Engineer having Registration with
M.C.G.M. and appointed by the Developer/Owner as per prevailing 1.S. Code with the
consideration of modified norms for seismic forces and other measures. The structural part of the
building under reference is to be supervised by the said Structural Engineer and the construction
part is supervised by Licensed Site Supervisor, as such the safety of inhabitant of the building and
neighborhood is not likely to be affected.

Submitted for approval as explained above.

Comments by Ex.Eng.(B.P.)CityI

Submitted for approval as per Regn. 6(b) of DCPR 2034.

To alfow area covered | Licensed Surveyor has | As per 31 (1)(iv) | Ch.Eng.(D.P.}/M.C.
by staircase, lift, lift | proposed 1.50 mt. wide single | read with clause ?qlr

lobby and passages | staircase & 3 nos. of fifts by| 6.15 of DCPR_T :
free of F.S.. by | charging premium in biilding| 2034 & as pee|
charging premium for | no. 02. Licensed Surveyor:has | circular .,u.f'N'—:;.
sale component as | claimed the area of staircase, | CHE/BP/14548/
per Regn.31{1)}{ivjof | lift & lobby free of FSI by| GEN Dt

BDCPR 2034 and | charging premivm as per| 22.08.2017.
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without charging
premium for rehab
building as per Regn.
31(1) (iv) read with
clause 6.15 of DCPR
2034 & as per circular
u/No.
CHE/DP/14548/GEN
Dt: 22.08.2017 for
building no. 02.

Regn.31(1)(iv) of DCPR 2034,
Also, Licensed Surveyor has
proposed lobby in front of lifts
& staircase, equivalent to 1.50
times the depth and 1.50 times
the width of the lift for sale
building no. 02 from 13" floor
level. Licensed Surveyor has
claimed the area of staircase,
lift & smoke vent lobby free of
FS1 u/No.
CHE/DP/ 14548/ GEN Dt:
22.08.2017.

as per circular

Comments by Asst. Eng. (B.P.)City-IV

As per the proposed amendments, Licensed Surveyor proposed vertical extension in

building no.2 from 13™ to 18" + 19" (pt.) upper floors for residential purpose over earlier approved
Stilt + 1% to 3™ podium + 4™ to 12 upper floors in lieu of additional FSI and admissible TDR on Non
cess plot area beyond 25% as per Regn.30(A}, Table 12 over earlier claimed/consumed zonal FSI
1.33 along with balance sale fungible FSI.

Licensed Surveyor has proposed 1.50 mt. wide single staircase & 3 nos. of [ifts by charging
premium in building no. 02. Licensed Surveyor has claimed the area of staircase, lift & lcbby free of
FSI by charging premium as per Regn_31{1){iv) of DCPR 2034.

Also, Licensed Surveyor has proposed lobby in front of lifts & staircase, equivalent to 1.50
times the depth and 1.50 times the width of the lift for sale building no. 02 from 13" floor level.
Licensed Surveyor has claimed the area of staircase, lift & smoke vent lobby free of FSI as per
circular u/No. CHE/DP/ 14548/ GEN Dt: 22.08.2017.

Submitted for approval as per 31 (1){iv) read with clause 6.15 of Regn. 33(10} of DCPR
2034 & as per circular u/No. CHE/DP/14548/GEN Dt: 22.08.2017.

Comments by Ex.Eng.(B.P.)City-lI

Submitted for approval.

Regn.6(b) of | Ch.Eng.(D.P.)/M.C.
DCPR2034 __.-5i

To allow the 1.20 mt. | Licensed Surveyor has

wide continuous | proposed Continuous chajja

chajja with level
difference 0.60 mt.

from floor level free

for Building no. 02 projecting
maximum 1.20 mt. from

building line with 0.60 mt.
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of F.S.l
elevation features for

building no. 02.

only for | level difference from floor

level. The said continuous
chajja is proposed only for
elevation features. Licensed
Surveyor has requested to
allow the said continuous
chajja with level difference

0.60 mt. free of FSI.

Comments by Asst. Eng. {B.P.)City-IV

As per Regn. 31{1)(xii) read with regn. 42(ii){e}(i}) of DCPR 2034 Chajja is permissible upto
1.20 mt. free of FSI.

Licensed Surveyor has proposed continuocus chajja projecting maximum 21.20 mt. from
building line with 0.60 mt. level difference from floor level for building no.02. The said continuous
chajja proposed only for elevation features. Licensed Surveyor has requested to allow the said
continuous chajja with level difference 0.60 mt. free of FSl. Registered undertaking not to misuse

the chajja will be insisted before asking C.C. & same condition will be incorporated as an 10D

condition.

Submitted for approval as explained above.

Comments by Ex.Eng.(B.P.)City-l|

Submitted for approval.
To allow the parapet | In this case, Licensed Surveyor| Regn. 6(b}) of | Ch.Eng.(D.P.)/M.C.
wall with height 4.50 | has proposed building with| DCPR 2034. Sir.

mt. parapet wall
proposed at top most
terrace floor level at
all side of the building
with 60% void beyond
1.30 mt. height of all
parapet walls as per
regn. 37{23) of DCPR

2034.

height 109.50 mt. i.e. more than
70.00 mt. Licensed Surveyor has
proposed 4.50 mt. parapet wall
proposed at all side of the top
most terrace floor level.
Licensed Surveyor has proposed
60% wvoid beyond 1.30 mt.
height of all parapet walls. The
said parapet walls are proposed
at the top most terrace floor
level at all side of the building as
per Regn. 37{23) of DCPR 2034.

Also, NOC from CFQ in this
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regards attached in additional

documents.

Comments by Asst. Eng. {B.P.)City-IvV

As per D.C.Reg. 37(23), “Parapet walls and hand-rails provided on the edges of the roof
terrace, balcony, etc. shall not be less than 1.50m from the finished floor level. parapet wall having
height more than 1.50 m may be allowed on top most common terrace level with the approval of
commissioner. For the height of building beyond 32 m &up to 70 m parapet wall of height 2 m, for
the building height beyond 70 m parapet wall with height up to 5 m with 60% voids in surface area
beyond height of 1.30 m only on two sides of common terrace may be allowed”.

In this case, Licensed Surveyor has proposed building with height 109.50 mt. i.e. more than
70.00 mt. Licensed Surveyor has proposed' 4,50 mt. parapet wall proposed at all side of the top
most terrace floor level. Licensed Surveyor has proposed 60% void beyond 1.30 mt. height of all
parapet walls. The said parapet walls are proposed at the top most terrace floor level at all side of
the building as per Regn. 37(23) of DCPR 2034. Also, NOC from CFO in this regards attached in
additional documents.

Submitted for approval please.

Comments by Ex.Eng.(B.P.)City-l

Submitted for approval.

Not to insist the | In this case, maximum area of | As per Regn. | Ch.Eng.(D.P.)/M.C.
physical amenity open | the plot was already developed | 6(b) of DCPR | Sir.

space for the plot | & part O.C. was granted & | 2034 & As

under reference | construction work is process on | per

subject to recovering | balance plot. There is no space | Transitional e
the premium at 100% | to proposed amenity space in | poficy (T-5) 2

rate of ASR on the | the proposed building. Licensed | u/No.

1.69 sgq.mt. as per | Surveyor has ready to pay the | CHE/DP/104

transitional policy (T- | premium at 100% rate of ASR | 75/Gen dt:-

5) under no. | on the 1.69 sq.mt. same will be | 04.09.2019.

CHE/DP/10475/GEN recovered before approval of S
dated 04.09.2019. plans. =%

Comments by Asst. Eng. (B.P.)City-lV

As per Regn. 14{A)(i), “Development of plots with area 4,000 sq.mt. & more and up to

10000 sq.mt. shall required handing over 5% of plot area to MCGM as POS.” Further as per the
note (ii), “In case of redevelopment under 33(7), 33(7)(Al, 33(10) amenity as per this reguiation
shall be reduced to 35%.”
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Further, as per Transitional policy (T-5) u/No. CHE/DP/10475/Gen dt:- 04.09.2019,
mentioned that, “ii) Payment of premium at 100% rate of ASR of the developed land for the Zonal
(basic) FSi (ASR appiicable on the date of issue of CC of the built up area proposed ogainst the
balance potential) for plot to be carved out as amenity plot may be insisted before approval of
plans & the physical required amenity may not be insisted.”

Detailed of amenity calculation are as below;

1 | Plot Area 4324.81 sq.mits.
2 | Land Component for Non Cess plot area beyond 25% 370.26 sq.mts.
3 | Balance plot area 3954.55 sq.mts. |
4 | Permissible BUA as per DCR 1991 ' 12356.09 sg.mts.
5 | BUA proposed to be retained as per Regulation 9(6)(b) of 12354.87 sq.mts.
DCPR 2034
As per DCPR 2034
6 | Plot Area 4324.81 sq.mts.
7 | Deduction as per Regn 14(A) i.e. 5% x 35% 75.68 sq.mts.
8 | Net plot area (6-7) 4249.13 sq.mts.
9 | Permissible FSI as per DCPR 2034
a) FSI for Regn. 33(7) 3.00
b} FSI for Regn. 30(A) table 12 2.70
10 | Permissible BUA (3878.87 x 3.0) + {370.26 x 2.70) 11636.61 + 999.70
=12636.31 sq.mts.
11 | BUA b tai 6){b) of DCPR
proposed to be retained as per Regn 9(6){b) of DC 12354.87 sq.mts.
2034 (as per 3 above)
12 | Balance BUA to be constructed as per DCPR 2034 (10 —11) 281.44 sq.mts.
13 | Proportionate plot area of balance development
281.44X4324.81 =96.32 96.32 sq.mits.
12636.31
14 | R ion 14{A) wi i .32 sq.mt. i
egulation 14({A) will be applicable to 96.32 sq.mt. Amenity 1.69 sq.mts.
as per 14{A) = 96.32 x 5% x 35%

As per Licensed Surveyor & developer representation, “Building no 1 & building no 2 is
olready completed, construction work of building no 03 is in progress. Provision of R.G.

admeasuring 240.00 sq.mt. is aiready proposed at ground level and part Occupation has been

. {Mained for bidg no. 01 & 02. As such, there is no vacant space left in the plot for making provision

d}ﬁa{.”
\S

\\As per Transition Policy (T-5) issued under no. CHE/DP/10475/GEN dated 04.09.2019,

“'whereiﬁ' such amenity plot works out to less than 200 sq.mt. payment of premium at 100% rate of
ASR of (e developed land for the zonal {basic) FS! (applicable on the date of issue of C.C. of the
buiﬁ; 7 area proposed against the balance potential) for piot to be carved out as amenity plot may

L’
Al

i:gy isted & the physical required amenity may not insist”.
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It is to be submitted here that has the layout under reference is partially developed & part
occupation for building no. 01 & 02 was already granted. As such there is no space to proposed
amenity space in the proposed layout & building as per Regn.14(A) of DCPR 2034. Licensed
Surveyor vide his letter requested to pay the premium at 100% rate of ASR on the 1.69 sq.mt. The

same will be recovered before approval of plans.

Submitted for approval as explained above.

Comments by Ex.Eng.{B.P.)City-ll

Submitted for approval.

To allow inadequate
size of LOS touching to
the building line as a
past commitment.

As per relaxation for proposal
under Regn.33(7), 10% R.G. is
required i.e. 425.41 sq.mt. as
against proposed 605.00 sq.mt.
R.G. on partly on Ground floor
level & partly on top most
podium floor level open to sky.
60% LOS proposed on ground
floor level 256.00 sq.mt. as
against required 255.25 sq.mt.
Out of 255.25 sq.mt. LOS x 50%
= 127.63 sq.mt. is required to
proposed on mother earth as
against 240.00 sq.mt. proposed
on mother earth & balance area
as paved LOS with perforated
paving is proposed. Further,
40% LOS ie. 170.16 sq.mt. as
against proposed 365.00 sq.mt.
LOS on top most podium floor
level open to sky. Proposed
LOS is adequate as per regn. 27
of DCPR 2034.

LOS is proposed touching to the
building line & same was
already approved by competent
authority & part O0.C. was

Regn.6{b) of
DCPR 2034.

Ch.Eng.{D.P.)/M.C.




384

granted. Licensed Surveyor has
requested to continue the
earlier approval to allow ground
floor LOS touching to the

building line.

Comments by Asst. Eng. (B.P.)City-IV

In the instant case, the net area of the plot is 4254.09 sq.mt. i.e. more than 1000 sq.mt.
Hence as per Regn.27{a){iii), 15% of the net plot area shall be kept as open i.e. LOS. As per Regn.
27(a) of DCPR 2034, “Provided further that the provisions of LOS in case of the redevelopment
schemes under the regulation no 33(5),33(7),33(8), 33(15) and 33(20) {A) may be reduced due to
planning constraints, minimum of at least 10% shall be maintained. Provided further that in case of
redevelopment proposal under Regulation No 33(5), the existing area of LOS shall be maintained If
it is more than 10% of layout.”

As per relaxation for proposal under Regn.33(7), 10% R.G. is required i.e. 425.41 sq.mt. as
against Licensed Surveyor has proposed 605.00 sq.mt. R.G. on partly on Ground floor level & partly
on top most podium floor level open to sky.

As per Note no. 02 in Regn.27 of DCPR 2034, the minimum 60% of the required LOS shall be
provided exclusively on the ground & at least 50% of this shall be provided on mother earth &
balance 40% required LOS provided on podium floor level open to sky.

Further, as per circular u/No. MGC/A/9127 dt:- 08.07.2019 Sr.No. 02, “As per the provisions
of Regn. 27 of DCPR, the LOS is required to provide in certain cases to required percentage of plot
orea. It is observed that, in most of the cases the LOS proposed is of odd shape and paved. it should
be noted that the area of proposed LOS shall be proper and of usabie shape & shall be exclusive of
access/ internal roads. Further, ot least 50% area shall be unpaved on mother earth at ground level

& rest area may be paved with perforated paving having adequate strength, in order to facilitate

percolation of rain water into the ground as per DCPR. The plans shall be strictly scrutinize as per.

the above provisions.”
In this case, Licensed Surveyor has proposed 60% LOS in ground floor level 256.00 sq.mt. as
against required 255.25 sq.mt. Out of 255.25 sq.mt. LOS x 50% = 127.63 sq.mt. is required to
proposed on mother earth as against Licensed Surveyor has 240.00 sq.mt. proposed on mother
earth & balance area as paved LOS with perforated paving is proposed. Further, Licensed Surveyor
has proposed 40% LOS i.e. 170.16 sq.mt. as against proposed 365.00 sq.mt. on top most podium
floor level open to sky of building no. 03. Proposed LOS is adequate as per regn. 27 of DCPR 2034.
As per D.C.Regn.27(1): >

Ny
b) “No such LOS shall measure less than 125.00 sq.mt.” ;




385

h — e
c) “The minimum dimension of such LOS shall not be less than 7.5mt. and if the average width
of such LOS is less than 16.60Mt. the length thereof shall not exceed 2 % times the average
width”
gi) In o LOS exceeding 400 sq.mt. in area (in one spoce), elevated/underground water

reservoirs, electric substations, pump houses may be built and shall not utilise more than 10

percent of the open space in which they are located.

As per Regn.41{2) Note (2) “the marginal open space (distance) between building & LOS in
the same lay-out shall not be less than 3.00 mt.”

In this case, Licensed Surveyor has proposed LOS touching to the building line & same was
already approved by competent authority and part 0.C. was granted. Licensed Surveyor has
requested to continue the earlier approval to allow ground floor LOS touching to the building line.

Submitted for approval as explained above.
Comments by Ex.Eng.(B.P.)City-Il
Submitted for approval.
8. To allow | In this case, LS. has proposed bathroom | Regn. 6(b) of | Ch.Eng.{D.P.}/

inadequate area of | having size 1.20 mt. x 1.20 mt = 1.44 sq.mt. | DCPR 2034. | M.C.
bath room due to | which is minor less than required due to
the planning | the planning constraints & being the
constraints & being | proposal under reference is submitted as
the proposal is as | per Regn. 33(7) of DCPR 2034. LS. has
per Regn. 33(7) of | requested to allow inadequate area of bath
DCPR 2034. room due to the planning constraints.

Comments by Asst. Eng. (B.P.)City-IV

As per Sr.No. 10 of table 14 of Regn. 37(2) of DCPR 2035, requiréd minimum size of
bathroom is 1.50 sq.mt. & required minimum width is 1.10 mt.

In this case, L.S. has proposed bathroom having size 1.20 mt. x 1.20 mt = 1.44 sq.mt. which
is minor less than required due to the planning constraints & being the proposal under reference is
submitted as per Regn. 33(7) of DCPR 2034. LS. has requested to allow inadequate area of bath’
room due to the planning constraints.

Submitted for approval as explained above.

Comments by Ex.Eng.(B.P.)City-Il

Submitted for approval.
stt. Eng.(B.P.)City-IV Ex.Eng.(B.P.)City-1l

Ch.Eng. (D.P.)
Hon'ble M.C.

Sir,
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HAME OF THE COMPANY -« 0

NAME & ADORESS OF THE CLIENT ( Company / Socloty) -

DETAIL OF BORE WELL J RING WELL :-
Dia -
Depth of bore -
Deplh of casing pipe / fing weil -
Standing water Level ( MaxJMin,) -
Depth at which pump is placed -
Quality of Water {Sweet/Salina) or dry -
Yield of bore well in 90" v notchiityHr. o¢ aitherwise -
Outlet { discharge pipe dia.-
Capacity / size of pump -

OETAILS AND STRATA -

O1 - Depth of soll

] D2 - Degih of casing pipe /1117 wel{
3 - Deplh of 1% aquifer

D4 - Dapth of 2™ aquifer

DS - Dapth uf 3™ aquiler
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MUNICIPAL CORPORATION OF GREATER MUMBAI Brhibif
MUMBA ADE

SUB: N.O.C stipulating fire-protection and fire-fighting requirements for the
amendment in proposed construction of High-rise Residential building on
Plot bearing C.S.No.-1/378 of Mazgaon Division, situated at Balwant
Singh Dhodi Marg, in ‘E’-Ward, Mumbai under Sec.33(7) of D.C.
Regulation -1991.

REF: i) On-line submission of proposal File from M/s Vivek Bhartu &
Consultant Pvt. Ltd., Architects, Mumbai.
ii) On-line File No.-CHE/CTY/870/E/337(Amended)CFO.

C NGI B.P

In this.case, please refer to the N.O.C. issued by this office u/no. FBM/504/273
dated 02.03.2005 for the construction of high rise residential building comprising of
Ground floor on stilt + 12 upper floors, with a total height of 37.50 mtrs., as measured
from the general ground level upto the terrace level.

Further, N.O.C. issued by this office u/no. FBM/504/443 dated 09.03.2005 for
the construction of two high-rise residential building. Building no. 1 having Ground on
stilt + 8 upper floor , with a total height of 27.45 mtrs., as measured from the general
ground level upto the terrace level. Building no. 2 having ground on stilt + 1* podium at
1* floor, 2™ podium at 2™ floor + 20 upper floor, with a total height of 69.50 mtrs., as
measured from the general ground level upto the terrace level.

Further, N.O.C. issued by this office wno. FBM/506/280 dated 30.10.2006 for
the construction of additional floor on building no. 1 is now having Ground on stilt + 1*
podium, 2™ podium & 3™ podium +18 upper floor , with a total height of 68.85 mtrs., as
measured from the general ground level upto the terrace level. Building no. 2 having
ground on stilt + 1* podium, 2™ podium & 3™ podium + 16 upper floor, with a total
height of 54.45 mtrs., as measured from the general ground level upto the terrace
level.

Further, N.O.C. issued by this office u/no. FBM/508/556 dated 31.01.2009 for
the construction of three building, designated as building no. 1, 2 &3. Building no. 1
having Ground on stilt + 1* to 3™ podium + 4™ to 34™ upper floors , with a total height of
109.50 mtirs., as measured from the general ground level upto the terrace level.
Building no. 2 having ground on stilt + 1% to 3 podium + 4™ to 16" upper floor, with a
total height of 54.45 mtrs., as measured from the general ground level upto the terrace
level & building no. 3 having ground floor for shops. Both the building no. 1 & 2 having
common podium level.

Further, N.O.C. issued by this office u/no. FB/HR/CITY/107 dated 10.06.2011
for the part occupation from 4% level to 12" level of high-rise residential building no. 2
having ground on stilt + 1% to 3™ podiums + 4™ to 16™ upper floor, with a total height of
54.45 mtrs., as measured from the general ground level upto the terrace level.

Further, N.O.C. issued by this office u/no. FB/HR/CITY/04 dated 19.05.2015 for
the proposed high-risebiiilding consisting of three building designated as building
no.1,2&3. where building nb-1 ¢omprising of ground on stilt + 1* to 3" podiums (3
podium floor part far swimming pool}+ 4™.to 35" upper residential floors (35" part flioor),
with a total height of 115.90:mtrs., as measured from the general ground level upto the

i Page 1of 6



terrace level and 117.70 mtrs. upto the swimming pool level above terrace. building no.
2 comprising of ground on stilt + 1% to 3™ podiums + 4™ to 16™ upper floors, with a total
height of 54.60 mtrs., as measured from the general ground level upto the terrace level
and building no. 3 comprising of basement (-4.20mtrs.) + ground for shops + 1% to 3
podiums floors with a total height of 13.05 mtrs., as measured from the general ground
level upto the terrace level.

Further amended N.O.C. issued by this office u/no. FB/HRC/R-1/43 dated
03.07.2017 for the proposed high-rise residential composite building having three
buildings i.e. Building no.1, 2 & 3. Building no. 1 & 2 comprising of common ground
floor on stilt + common 1* to 2™ podium floors for car parking accessible by 6.00 mirs.
wide two way ramp + common 3™ podium floor for car parklng accessible by 7.00 mtrs.
wide two way ramp & partly for gymnasium & swimming pool, thereafter building is
divided into two buildings viz. Building no. 1 & 2. Building no.1 comprising of 4* to 33
upper residential floors, with a total height of 109.95 mirs., as measured from the
general ground level upto the terrace level including fire check floor in between 27" &

28" floor at the height of 88.15 mtrs. Building no.2 comprising of 4™ to 18" upper
floors, with a total height of 60.70 mtrs., as measured from the general ground level
upto the terrace level and Building no.3 comprising of Basement (4.20 mtrs.)
for car-parking (accessible by car-ift) & storage of non-combustible material only +

ground floor for shops + 1% to 2™ podium for car parking (accessible by 7.00 mtrs. wide

two way ramp of Building no.1) + 3™ podium for R.G. and Building 1,2 & 3 connected
at podium on 1%, 2™ & 3" floor level.

Further, refer to the N.O.C. issued by this office u/no. FB/HRC/R-1/16 dated
13.07.2017 for the part occupation from common ground + common 1* to 3" podiums
below Building no. 1 & 2 and 4™ to 27" upper residential floors of a high-rise residential
Building no.1.

Now, the Architect has submitted amended building plans by proposing minor
changes/amendments with Additions/Alterations in planning of High-rise residential
building.

RCHITECT HAS PR WING A IN TH
BUILDING AS MENTIONED BELOW.:-

Building no. 1

1) Architect has proposed to delete fire check floor between 27" floor and 28™ floor.

2) Architect has proposed to construct one additional floor i.e. 34™ floor above earlier
approved 33" floor.

3) Architect has proposed Refuge area on 30" floor, thereby the refuge floor is now at
the height of 94.25 mts. instead of earlier approved 96.25 mtrs. from general
ground level.

4) Architect has now proposed Refuge area as 62.79 sq.mt. as per the requirement in-
stead of earlier approved 63.77 sq.mt. on 30" floor.

5) Ar s?changed floor height from 3.90 mts. to 3.05 mts. of 28" floor and from

¢ 20 j?ri{ from 29" floor to 34" floor.
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/’;\Em@ Refuge area in Sq. meters At the height of refuge floor from
TSN\

Building no. 2

1) Architect has now proposed 02 additional floors i.e. 19" and 20" residential floor
(20" part floor) above earlier approved 18™ floor for building no.2 and thereby in-
crease in the height of the building from 60.70 mirs. to 66.80 mtrs..from general
ground level upto terrace level.

2) Architect has proposed refuge area as 51.07 sq. mts. on 15" floor level instead of
45.02 sq.mts. approved earlier

By virtue of the above said amendments, now the proposed high-rise
building will be consisting of three buildings i.e. Building no.1, 2 & 3 where Building
no. 1 & 2 is comprising of common ground floor on stilt + common 1% to 2@ podium
floor for car parking (accessible by 6.00 meter wide two way ramp) + 3™ podium floor
for car parking (accessible by 7.00 meter wide two way ramp) & partly for gymnasium
& swimming pool, thereafter building is divided into two buildings viz. Building no. 1&
2. Building no.1 comprising of 4® to 34™ upper residential floors, with a total height of
109.50 mtrs., as measured from general ground level upto the terrace level and
Building no. 2 comprising of 4" to 20" upper floors (20" floor part), with a total height of
66.80 mtrs., as measured from the general ground level upto the terrace level (NOCs
for part occupation is already issued to occupy & use common ground + common 1% to
39 podiums below Building no. 1 & 2 and 4% to 27™ upper residential floors of Building
no.l & 4* to 12% upper residential floors of Building No.2) and Building no. 3
comprising of Basement (-4.20 mirs.) for car parking (accessible by car lift) & storage
of non-combustible material only + ground floor for shops + 1% to 2™ podium for car
parking (accessible by 7.00 mtrs. wide two way ramp of building no.1) + 3" podium for
R.G. accessible by means of two way ramp with a total height of 13.05 mtrs. from
ground level upto 3™ podium level and Building 1,2 & 3 connected at podium level on
1% 2 & 3" floor level.

Flo ise users for ly proposed itional flo re as under :-
Buildi .1
Floor | User B
Ground to 33" floor Remains the same as per in earlier issued NOC
34" floor 06 nos. of residential flats.
Building no. 2
Floor User
Ground to 18" floor Remains the same as per in earlier issued NOC
19* floor 06 nos. of residential flats.
20" floor 01 no. of residential flat and part terrace.
Refuge a w proposed as under:
Building No.1

Required Proposed ground level in metres

7" flooh,  \89.18 m* 89.18 m? 24.10 mtrs

. i 2 2
¢ .,1»5{,:,{_:35:%} ‘ﬁ1.o7 m 51.07 m 48.50 mirs. |
iy, z,f}:f / Q‘}' /
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23 floor | 113.30 m? 116.97 m? 72.90 mtrs,
30" floor | 61.36 m? 62.79 m? 94.25 mtrs.

In addition to that terrace above 34" floor will be treated as refuge area.

Buildi 0.2:
Refuge Refuge area in Sq. meters At the height of refuge floor from
floor Required Proposed ground level in meters
7™ floor 89.18 m? 89.18 m? 24 10 mirs
15" floor | 51.07 m? 51.07 m? 48.50 mtrs

In addition to that terrace above 19" floor will be treated as refuge area.

The proposal has been considered favorably taking into consideration the
following facts:

i) The proposal falls under section 33(7) of DCR 1991/DCPR-2034.

ii) N.O.C. for the said proposal was already issued under no. FBM/504/273 dated
02.03.2005, 2) FBM/504/449 dated 09.03.2005, 3) FBM/506/280 dated 30.10.2006,
4) FBM/508/556 dated 31.01.2009, 5) FB/HR/CITY/107 dated 10.06.2011, 6)
FB/HR/CITY/0O4 dated 19.05.2015, 7) FB/HRC/R-/43 dated 03.07.2017, 8)
FB/HRC/R-1/16 dated 13.07.2017.

iii) The Architect has obtained the C.C. u/no. EB/S87TO/E/A dated 21.04.2007 upto
32nd floor for Building No.1 & upto 18" floor for Building No.2 & upto 3™ floor for
Building no.3.

iv)  NOC for Part Occupation i.e. to occupy & use common ground + common 1* to
39 podiums below Building no. 1 & 2 and 4" to 27" upper residential floors of a
high-rise residential Building no.1 is already issued u/no. FB/HRC/R-/16 dated
13.07.2017.

V) Advanced in-built fire-fighting & fire-protection system is recommended for the
said building.

vi) During construction stage and prior to final occupation party shall comply with
additional requirements stipulated by Mumbai Fire Brigade Officer, if any.

In view of the above, as far as this department is concerned, there would be no
objection for the construction of the proposed high-rise building consisting of three
buildings i.e. Building no.1, 2 & 3 where Building no. 1 & 2 is comprising of common
ground floor on stilt + common 1% to 2™ podium floor for car parking (accessible by
6.00 metre wide two way ramp) + 3™ podium floor for car parking (accessible by 7.00
metre wide two way ramp) & partly for gymnasium & swimming pool, thereafter building
is divided into two buildings viz. Building no. 1 & 2. Building no.1 comprising of 4™ to
34" upper residential floors, with a total height of 109.50 mirs., as measured from

eral ground level upto the terrace level and Building no. 2 comprising of 4" to 20"
/,/‘/’6?55”\ ~floors (20™ floor part), with a total height of 66.80 mirs., as measured from the

/’ uund level upto the terrace level (NOCs for part occupatlon is already issued
* _ use common ground + common 1* to 3" podiums below Building no. 1 & 2
Name G. Haﬁ 7"‘ upper residential floors of Building no.1 & 4™ to 12" upper residential

ing No.2) and Building no. 3 comprising of Basement (-4.20 mtrs.) for car
ssible by car lift) & storage of non-combustible material only + ground

Al' ea Gr.
Reg No. :ﬁ&mo B
\RQ \E‘kp. Dt 1 ar .

O é/
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floor for shops + 1* to 2™ podium for car parking (accessible by 7.00 mtrs. wide two
way ramp of building no.1) + 3@ podium for R.G. accessible by means of two way
ramp with a total height of 13.05 mtrs. from ground level upto 3™ podium level and
Building 1,2 & 3 connected at podium level on 1%, 2™ & 3" floor level., as shown on the
enclosed plans, signed in token of approval, subject to satisfactory compliance of the
following fire safety requirements;

1. All the requirements stipulated vide earlier NOCs issued by this office
under nos. i} FBM/504/273 dated 02.03.2005, ii} FBM/504/449 dated 09.03.2005,
li) FBM/506/280 dated 30.10.2006, iv) FBM/508/556 dated 31.01.2009, v)
FB/HR/CITY/107 dated 10.06.2011, vi) FB/HR/CITY/04 dated 19.05.2015, vii)
FB/HRC/R-1/43 dated 03.07.2017 & vii) FB/HRC/R-1/16 dated 13.07.2017 shall be
strictly adhered to & shall be extended upto fop floor of each building.

2. Separate permissions from competent Municipal Authority shall be
obtained for Swimming Pool as well as for any Licensable trade activities if carried
out u/s 394/390 of M.M.C. Act.

Earlier the party has paid Fee of Rs. 90,950/~ vide receipt no. 843723 dated
05.11.2004 on gross BUA as 9095.00 sq.mt., as then certified by the Architect.

Further, the party has paid additional Scrutiny Fee of Rs. 1,78,250/- (SAP Doc.
No. 1000405557 dated 28.08.2009) on gross BUA of 17825.00 sq.mt., as then
certified by the Architect.

Further, the party has paid additional Scrutiny Fee of Rs. 7,02,400/- vide receipt
no. 1158162, /SAP doc no. 1002128349, dated 02.05.2015 on the total gross built up
area of 27,760.00 sq.mt., as then certified by the Architect.

Further, the party has paid additional Scrutiny Fee of Rs. 1,12,600/- vide receipt no.
5688250, SAP doc no. 1002895266 dated 09.03.2017 and 1,32,800/- vide receipt no.
5732476, SAP doc no. 10030004516 dated 29.06.2017 on the total built up area of
27,799.00 sq.mt., as the certified by the architect.

Now, the Architect has certified Gross Built-up area as 28,120.19 sq. mirs & the
party has paid the additional scrutiny fees of Rs. 2,73,371/- vide receipt no.1397524 /
25/ 26 (SAP DOC. NO. 1003565360) dated 08/04/2019 as per revised schedule fees.

However, E.E.B.P. (City) is requested to verify the total built-up area and inform
this department, if it is more for the purpose of levying additional scrutiny fees, if
required.

The width of the Abutting Road / Access Road, Open spaces all around the
building mentioned in this NOC are as per plans uploaded by the Architect/Licensed
Surveyor. These parameters shall be verified by E.E.(B.P.)City, before granting any
permission (i.e. 1.0.D./C.C ffurther C.C.), if found any contradiction, the proposal shall
be referred back to this department for offering fresh remarks from fire safety point of
view.

This NOC is issued for the proposed building from Fire Risk / Fire Safety point of
/ OTA only. The plans approved along with this NOC are approved from Fire Risk / Fire
V\ int of view only. Approval of this plan does not mean in any way allowing of
ion of the building. It is Architect's/ Licensed Surveyor's / Developer's

( HameG H. 8t féﬁb nsihility to take necessary prior approval from all concerned competent

Area G MOTy#haritia
{ ‘Reg No. 121 rities for the proposed construction of the building.
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Note:

a. The fire-fighting installation shall be carried out by Licensed agency only.

b. The area calculation shown in the enclosed plan shall be checked by E.E.B.P.
(City).

c. E.E.B.P.(City) is requested to scrutinize the plans as per amended D.C.P.Regn. &
verify entire civil work & all other requirements pertaining to civil engineering side
including open spaces, corridors, staircases, amendments, height, and refuge area
in sq.mtrs. & floor occupancy of the building. E.E.B.P.(City) is also requested to
verify open space as per the concerned Regulations of DCPR-2034 & if these
plans, given open space is not approvable then this NOC shall be referred back to
this department for revised NOC also till then further process of issuing 10D & C.C.
shall not be permitted.

d. E.E.B.P.(City) shall verify the proposal in context with the relevant Regulations of
DCPR-2034 & verify the compliance as per same. If the same is not complied with,
this proposal shall be referred back to this department for issuing fresh NOC.

e. The schematic drawings/plans of automatic sprinkler system, automatic smoke
detection system, wet riser system, public address system, manual fire alarm
system shall be got approved from CFO prior to installation.

f. There shall be no any tree located in the compulsory open spaces or in the access
way near the Entrance gates.

g. The area, size, etc. for the sprinkler system, detection system, fire alarm system,
wet riser system, public address system, electrical duct, etc. to be verified &
examined by MEP Consultant.

j) This NOC is issued from fire risk point of view, without prejudice to legal matters
pending in the court of law, if any.

Digitally signed
Deepak by Decuak

Ka || pada Kzalipada Gosh
Date: 2019.04.10

Gosh -~ 23:52:17+0530
Scrutinized & prepared by Approved by
DIVISIONAL FIRE OFFICER DY. CHIEF FIRE OFFICER
MUMBAI FIRE BRIGADE MUMBAI FIRE BRIGADE

faﬁrq.,,

( NameG H. Shu#;a\
Area Gr. Mumbai
( Reg No. 124184

p Dt 1 a7 ';1}27 /

Page 6 of 6



a 295
Eachibilk L 27
GREEN CIRCLE INC

REFORT NGO 0 2008 DTPRL B Aoy (58 A

- 4 —— — e ————Y S8 it Y. —

RAPID
ENVIRONMENTAL IMPACT
ASSESSMENT

&
ENVIRONAENT i
MANAGEMENT PLAN

e —

Executive Summary

For

Residensial And Commercial Complex

Mazgaon Mumbai,

¢ sidudted & Frepared 18

GREEN CIRCLE. INC,

'.||rn ;;,_.v'"

WA, N0 L
*/NameG. H. Shuklgl *

( Area Gr. &13?1%%2
Reg. No. 121!
{ Bes )&

",

(AR .
OL\E\'KP. ot 1 Bar. / ‘z‘:
. Op\-_..-";.‘-’
MARRS




297

GREEN CiRCLE, INC.
REPORY Moy, LM 2006 DGO FRL_EIATIoY 0783 RN
INDEX =
 P—
L} I P I
i TITAL No. |
!__ 1  Need for Environment ImpactAtsessmcnt 3 1
| & - Objgctava of Environment b lr_ggtctAsseasment 1 g
-3 _|Project ProponentDetails ~ "~~~ - 4 ]
L _4._1.""1.“0"!‘.;.'! - S A
4.1 Area -slatement _ e __'____ 5 _
L 142 Cocamon e
! 43 1 o . —_— T
| .'44 l\meq:hes L __7
5. | Utinty requiremant_ . _ R
t |51 Wates requarement B —— - : -
. 5.1 Power fequirement e N R, e -
i _6. Bmllncdau y o } :__9
! DataSouce ~ T "7 -8
: hiz Land Enviconment N - alinll l__ 8
r_ 63 Air Environment_ —_— e 3
. |84 B4 Water Environment =~ e o _'_____10
55 Nmse Enwrmmem P i L1
[ &B_ Lard use and soil . - 10
67 Ecolo LY
L T Y B
65_ TfcPatem _  — T T SERIN
... 31810 Socao-Econom.c el — Lo
{1611 Energy conservation 12
7. | Environmental impact ldmﬁﬂuﬁonandllanqgmm plan. | 12
! | Environmental impact and managemeant plan du:ing constructon 1%
t | and operalionai phase ||
[ 8. ]Cenclusuon { 18

f NaneG H. Shukia Y X

Area Gr. Humbai )

ol Reg. o 121/
Wip. b2 1 e, 2007

\ /s

Froject fropurant Mis Camil REALATORS P L ID Hage o 1 %4



GREEN CIRCLE, INC
HEPORY NG GOIM2U95 06/CPRI. EIANoY 0853 RO

1. NEED FOR ENVIRONMENTAL IMPACT ASSESSMENT

As per MoEF, New Delhi (Gol dated. 7" July 2004; Part i} - Section 3 — Sub-

Secton {li).

<+ Al constructhon projects falling under entry 31 of Schedule - 1 including new
townships, settlement colonies, commercial complexes, hotel compilexes
hospital and office complexes etc for 1,000 persons or above or discharging
sewage of 50000 Iters per day or above or wih an :nvestment of
50 00 00,000/ or above neesis EIA studies

¢ Any industnal Estate falling under entry 32 of Schedule - | incluting ndustrial
estates accommodating industnal untts in an area of 50 hectors o1 above but
exciuding the industrial Estate irmespective of area of ther poliution potentat is
high need to carry out EIA sludies (Reproduced Gol caption)

This project needs Environmental Clearance due fo the
1 More than 1,000 Peoples wili visit the project

2 Sewage generation of above 50 m per day and
3 Project cosi is more than 50 Rs Chrores

2. OBJECTIVE OF ENVIRONMENTAL IMPACT ASSESSMENT
¢ To establish the base line environment condttions

+ Toxlentfied the environmental impacts of the proposed site.

< To provide a suitable environmental managenient plan

Enwironmental impact Assessment (EIA) is a tool generally used to identify the
environmental. socia! and economic impacts of a project prior to amrwing at
decsion. It aims to predict environmental impacts at an early stage 1n project

planning and desiyn, find ways and means to reduce adverse impacts shape
projects to suit the local environment and present the predictrons and options to
preject proponent

ATLRS Y LI w4
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By using EIA both environmental and econonmic benafits can be achiaved, such
as reduced cust and tme of pioject implementation and desiyn, avoid
treatment/clean-up costs and impacis of statutory comphance Envircnmental
assessment 's a procedure that ensures that the environmentat implications are
taken into account before armving n final decison

The process involves an aualysis of the likely effects on the ervirnment,
tecording those effects in a report undertaking a public consuitation exerciss on
the report. taking nto account the comments and the report when making the
final decision and infoiming the public about that decsicn later on

In principle. enviconmental assessment can be undertaken for individual projects
such as a dam, motorway. atrport or factory. any infrastructusal projects,
residential or commercial establshment, highways, ¢Environmental lmpact
Assessment’) or for plans, programmes, and policies ('Strategre Environmental
Assessment').

The main objective of the study is 1o estabiish the base hne emironmental
conditions and to identify the environmental impacis nf Site and provide a
suitable envionmental management plan. The sh.sy zone is defined within radial
distance of about 10 Km from the site

Quantiative and qualitative analysis was undertaker: for an water, sod. and
noise etc. in the vaiious areas of nvestigation

3. PROJECT PROPONENT DETAIL

* M/s CASTLE RELATORS PVT, LTD., Company is mcurporatad under
compamies act 1958 The company is professionally nianaged by
distinguished and qualified individuals. Tho main object of company 15
construction and development of properties for residential and cummerciai
puIrposes on ownership basis.

F“."“" p..,‘, o] & BIORS PVE D S NTLRL
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4. PROJECT DETAIL:

This residential and commercial complex Building 1 and 2 are Residential
and building 3 is commercial complex.

4.1 AREA STATEMENT
About the Project:
Total Plot Area : 4855.93 m*
Total BUA for hidg. 1 (Stilt + 3 Podawm, 2678R.71 v
Total BUA for bkig. 2 3456 26 v
Total BUA for bkig 3 1103 92 "
Total BUA (1 +2 +3) :31389.89 m*
FSi Perrmissible .25
FS1 Consumed 1213683 m-
No flats in bidg. 1 125
NO flats in bidg. 2 72
Physica! R.G. : 388.47 m?
Parking Required 103
Parking Provided : 256
*Stit and 3 podiumn 18 free of F St
‘QOTAR y
/
ameG H Sl*u!d
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4.2 LOCATION:
The sile is located at — C.S.No 1/378 & 378 of Mazgaon Division Nesbit Road

Mazgaon, Mumbai- 400 010
Location Map
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4.3TOPOGRAPHY

Mumbai is located on the western seacoast of india from 18753 north to 16'18
north latitude and from 72° east's to 72759 east longitude It was onginally a
ciuster of seven 1stands Mumbai occupying an area of 437 sqmts which is
about 0 14%. of total area of state of Maharashtra s maxmum width § 17 km
{East to Waste) and length 1s 42 kms (North to Souths

4.4PROJECT AMENITIES
* Active tecreational area wilh gymnasium.
o Partly .awn, Paim lined dive ﬁay
« Kiddes Pool
« Sloppityg Lawn
» Children's play area.
+ Fragrant shady tree lined paths

Project Propdnm Mis CAGLE REALATORS FUTLTD Fago 7 of
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5.0 UTILITY REQUIREMENT:

3.1 Water Requirement:

Consumption
Total Requirement for domestic and flushing puipose will be 137m'day for
Residentia! and Commercial area The mamn water source will he MCGM for 85
m* and cater water fulfill by Recy<led STP and Tanker water
’ Generation of Sewage :
109 m*rday sewage will be generated The sewage will he canalized aa per the
approved design through closed drainage natwork and will be transfarred to the
Sewage Treatment Plant
Treated effiuent which will be used in the Flushing Horticultive and general
cleaning

5.2 Power Requirement

The B. E. S and T undertaking will be Tultding the power requwemant B. E &
and T undertaking will provide total power requirement of the project dunng
construction phase and operational phase Normal requirement of each house
per day 15 arouna 25 units as per lfestyle of the regon In case of power
cutfailure, power supply will be avallable through OG set proposed having
capacity of 550 KW for all buildings.

Frojact Peeponedd: W CAStE REALATORS PV L
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6. BASELINE DATA.
6.1 DATA SOURCE:

The primary as well as secondary data has teen coflected on vanous
enviconmental attnbutes The information on existing environmental coridition has
been gathered from several sources inchuding

¢ Secondary data from IMD, Colaba.

* Gedtechnical Investigation Report by CGeo-Profies & ngInesng
Services Pvt Lid

» Environmental Status Report of Brhanmumbai Year- 2003 -2004

» Sile survey and field experiments to gather the mmformation on
Meteorological, Ar  Environment, Water Ervwonment  Nose
Environment, Biologcal Enviionment and Traffic survey were
conductod.

Key aspects of prevailing baseline environmental qualites are followang

6.2 Land Environment:

Sie 15 plan terrain. The surface soil type is non-rocky, tops suiface s rnixture of
small gravels. boukler, and nomal Brown black clay The tand s not useful for
the Agriculure purpose. The minor visual impact on the urban greenery i the
form of the ste building will be counter palanced by tre companys efforts
tawards landscaping and gardening

6.3 Air Environment:

Here the only expected amount of ar pollutanls wil be amitex| during
construction process Pollutants ke Cement dust particles and some gases ko
80:, NOx etc should be amitted furing operation of desel pumps. The general
ar environment 15 goud. it found that sarmetimes the poliution level was hgh in
the past otherwise overall situstion is good for healiny lwing. After constiuetion.

Hrojag) Hrapeanes Page Do F |
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there is no substantiat source of air polluton except for the DG sets The air
poliion montoring shows that the vehicles would contribute the major parl of
the pollution *

6.4 Water Environment

Arabian Sea s the nearby water bodies in the study area Water requirement walt
ba catered by the Municipal Corpuration of Greater Mumba: Balance water
provided by STP effiuent and Rainwater Harvesting

6.8 Noise Environment:

Noise measurement in and around the site was camed out At site due o
construction activities the noise level may exceed the limils conare to nationa
nose standards. But these sources are temporary The biggest extermnai sowce
of the noise 1s vehicles on the road The noise can be kept under control by
mstalling noise-insulating systems. The trees present here are barner agamnst
nose and keeps the norse under control.

5.6 land use and sail

The study area .s predominantly well developed urban agglomeration and hence
the land use 18 predominantly esidential ang commeraial in nature The sod
quality analyzad indicates that the surface soil type 18 non-iocky top surface is
mixture of small gravels. boiilder and normat Brown-black clay Sie is plain
terrain The land is not useful for the Agnculture purpnse

6.7 Ecology (Flora/Fauna)

Asséssment of existing environmenta! status, fiora. tauna denmwgiaphc $otio
economic factors and land use pattem within an area of 10 Kms radws from the
proposed site was done. The fiora & fauna w1 and around the subject pict
consists of various lypes of trees. shrubs and climbers; herbs are comimon and
found in other parts of Maharashtra as well The brds like crows sparrows knes
cuckoo, magpie rabin, etc and animals like squurel, rodents, snakes, mangoose
etc observed in and around the site. which are generally nbserved in Mumbai
regwon,

Proect Praporent My }."A'j:‘. t REALATORS'PAVA t.'.r‘."n,ﬁ Page 104! i
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6.8 GEOLOGY

The geology of the area suggest that the deposits mamnly of Quaternary
Pleistoane and Terbary Oligocene age compnse of Clay Sitt Sand & Gravel
Conglomerates, Ferpegenious Sandstone, Limestane marl overlying Dectan
trap basalit fiows with ther differentiates and dolomite instiuction of Cretaceous
to Eocene age.

Mumba is classified under the zonu il of the Bureau of hidhan Standaids (BIS:
2000 seismic zone map for india as seen in figure below

6.9 Traffic Pattern

The proper traffic management plan s being proposed for tha project Site s
located nearby the western Express highway and there 15 always high trafic 5o
carefully, Entry and Exit have been planed specially so that there wil be no any
traffic problem on the man road due to this project

6.10 Socio-Economic

The main faid use is built-up area. The major cccupational activity of the
population is in service secior. An analysis of the secondary data regardirg
educational facibties in the study aiea reveals an average meeting the national
standards with regard to health, medical infrastructural faciibes 1s also avadabie
in the area. Besides the area 1s well connected and has a fairly good amount of
accessible infrastructurat facilities

The project will create direct and indirect work oppoitunty long term employment
(in buiding maintenance and ancillary services; for the local populahon

Erjert Propones Page t1af 18
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6.11 Energy Conservation

v

Use of Solar Lighting for landscape at critical areas

Use of Energy Efficient lamps ke CFL/T5 etc

Use of Programmable Timers for switching On/Off of pumping sysiems
common hightings, Parking Area. ightings & Stieet hghtings

Use of Muttiple circuits for lighting

Use of Group controls for Elevators

Ballast of Low Loss typa

The above mentioned steps help in sawing the Electacal Energy

7. ENVIRONMENTAL IMPACT IDENTIFICATION AND MANAGEMENT PLAN.

7.1 ENVIRONMENTAL IMPACT IDENTIFICATION

The cribcal areas of environmental concems for which the :mpacts and their
predictions are taken into consideration are mainly.

Ar Environment

Water Environment

Noise Environment

Land Enwronment

Biolng:cal E:nvironment
Socio economic Environment
Aesthetcs

The impacts can be further categonzed as positive inpacts and negative impacls
depending upcn their nature, potential and magnitude

Project Fraparil M /5:5'»“: REAEATOR S PVT L7 | Page ‘¢ ol t
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8. CONCLUSION

| Environment During Construction Phase During Operational Phase
b e Minor Timpact sde  the | a Minar mpacl |
| constiuction premises |
= No nesgative unpact outside ot
the sit |
Water x No sighificant impact’ 'w  No significar impact
- = ! N . B BN
Noise = Mwor mpact near noise ¥ Mo impact insrle
generation  source  insje premises
premises
SolidWaste = Minorimpact as itwill addtothe = Mmor impact as it wil add
wastie disposal problem to the waste disposal
problem
Ecology ® No signihcant impact ®  QOveralt posittive smpact
Traffic = No significant impact » No negative wripact
Pattern
Socio ., = Overall positive impact " & Oyerail positive impact
Econonuc i

Overall the project has no negative impacts on the environment, thus such
projects should be encouraged and necessary clearance to be granted.
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8. CONCLUSION

Environment Duriiig Conatruction Phase [ During Operational Phase }
. ) |

R e bt — - - —

A s Minor impact insde the ® Minorimpact
construction premises |
» No negative impact outsde of
the site
| Water No sigmficant impact s No signficant impact

Noise = Minor mpact near noise ® Mmnor  impact  inside
generaton source msnde‘ premises

_ | premisas
"SolidWaste | ®  Minor impact as it will ada to the | = Minor impact as « will add
wasie disposal problem to the waste disposal
prablem

| Ecology ® Na significant impact s  Oversll positive Impact

| Traiffic » Nosgnficant mpact | ® No neyative impact

I Pattemn i
Sovio- » Overallpositve impact  ® Overall positive impact
Eronomic

Overall the project has no negative impacts on the environment, thus such
projects should be encouraged and necessary clearance to be granted
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CENTRAL POLLUTION CONTROL BOARD
e, & G e wiedT A W TR
KENSIRY OF SHVIRGHMNE!T, FOREST & CURMATE CHAHGE BOYT. OF INDIA
No. B~ 29012/ESS/CPA/2016-17/2 57 February 2, 2017
—
To,

The Member Secretary,
All the State Pollution Control Boards / Pollution Control Committees

{ As per List Attached)

Sub: Grant of Consents under the Water (Prevention and Control
of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981, and charging Consent fees thereon.

Sir / Madam

This has reference to the subject matter relating to streamiining the
modalities of consent mechanism which has been discussed with SPCBs

/PCCs in earller meetings and conferences.

The matter was also deliberated at the 175t Meeting of the Board of
CPCB held on 21st December, 2016 and it has been decided that the
following modified mechanism for granting .of consent to various
categories of Industries / projects may henceforth be followed :

i. For White category of industries, there is no need to obtain
Consents. Information to concerned SPCB is sufficient.

li. Combined Consent for Establishment & Operation can be issued
to Green category of Industrles irrespective of their sizes i.e.
large/ medium/ small. In such cases, the industry shall submit
an undertaking regarding expected date of start-up of production
and intimate the SPCB/ PCC atleast 15 days in advance before
start-up of commerdal production,

li. There should not be any need to obtain Consent to Establish for
Buliding / Construction Projects / Area Development Projects and
Township Projects , which are mentioned at serial no. 8(a) and
8(b) of Schedule of Projects in EIA Notification, 2006. For such
projects, Environment Clearance shall suffice subject to the
condition that there should a permanent member from SPCB in
the State Level EIA Authority to represent the views of SPCB,

Contd...2/-

2419



- —— A} AR " s ou-

-2-

Further, all the projects requiring Environmentai Clearance either
from State Level EIA Authority or MOEFCC may be exempted
from obtalning the Consent to Establish. Such projects may be
directly granted CTO subject to EC and instaflation of poflution
control devices.

v. It has brought to the knowledge of CPCB that SPCBs/PCCs have
adopted different definitions for MSMEs and have different
consent fee structure. It Is requested that definition of MSME
given under the MSME Act, 2006 be adopted and accordingly
consent fee structure be rationalized.

All the SPCBs / PCCs are requested to initiate action in the matter
accordingly.

Yours faithfully

(A.B. Al;-olkarj
Member Secretary
Copy for kind information to :

The Joint Secretary & Head — CP Division

Minlstry of Environment, Farest & Climate Change
Indlra Paryavaran Bhawan

Jor Bagh Road , New Delhi .

dlc.
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New Shimia — 171008, Himachai Pradesh

1 | The Wember Secretary 2 [ The Member Secretary
Andhra Pradesh Foliutien Control Board Assam Pollution Control Board
A-3, Prayauaraana 8havan, Bamunimaldan,
Industrtal Egtate Sanath Nagar, Guwshatl - 781 021
Mcosapet, Talangana 500018 (Hyderabad) Assam
3 | The Member Secretary 4 | The Member Sscretary
Arunachal Pradesh Pallution: Control Board, Bihar State Pollution Control Board
Department of Envionment & Forests 2 Flocr, Beltron Bhaven,
Offica Complax, Jawshartal Nehru Merg,
P-Sector, Itanagar 791 111 Shaski Nagar,Patna 80D 023
Arunachal Pradesh Bihar
5 | The Member Secretary 6 | The Member Secretary
Chhatisgarh  Enviropment  Conservation Goa Stale Poliution Control Board
Board, Dempo Towers, 14 Floor
H.No. 1, Tiiak Nagar, EDC Plaza,
Shiv Mandir Chowk, Patto
Maln Road, Avant] Vihar, Panay - 403001, Goa
Ralpur — 421 001
7 | The Member Secretary 8 | The Member Secrelary
Gujarst Stata Pollution Contral Board HarramsmePolhﬂonCchBom‘l
Paryavaran Bhavar, Plot Na. € - 11, Sector 8,
Sactor-10-A, Gandhi Nagar-382010 Panchkula, Haryana
Gujarat
§ | The Member Secretary 10 | The Member Secratary
Himachal Predesh State Environmental Jammu and Kashmir State Pallution Control
Protection Board
and Paliution Control Board Sheikal-ul-Alam Campus,
"Paryavaran Bhavan™ Ra} Bagh,
Phase — I, Below BCS Behind Govt. Silk Faclory,

Rajbagh, Srinaar 180 008

"

The Member Secretary

Jharkhand State Pollution Control Board
T.A. Division Buliding {Ground Floor)
HEC Dhurwa, Ranchl — 834004,

12

The Member Secretary.

Kamataka Stale Pollution Control Board
# 49, Parisara Bhavan

4% and 5% Floor, Church Street

Jharkhand Bangalors — 660001, Kamnataka
13 | Tha Member Secreiary 14 | The Member Secretary
Kerala State Poliution Control Board Maharashtra State Pollution Control Board
Plamoodu Junction Kalpataru Point, 3 & 4™ Floor
Pattom Palace P.O. Sion Matunga Scheme, Road No. B
Thinuvananthapuram — 685004, Opp. Cina Planet Cinema
Kerala Nesr Sion Clrile, Sion (Eash)
Mumbai — 400022, Maharashtra
16 | The Member Secretary 16 | The Member Secretary
Manipur Stete Pollution Control Board Madhya Pradesh State Pollufion Gontrol
Lamphalpat . Board
Imphal - 785004, Paryavaran Parisar
Manipur E - 5, Arera Colony
Bhopal — 452 018, Madhya Pradesh
17 | The Member Secretary 18 | The Member Secretery
Mizoram State Poflution Control Board Meghalaya Stale Poltution Control Board
M.G. Road, *ARDEN" Lumpyngngad

Aizwal-708 001, Mizaram

Shilong — 793014, Meghalaya

Ly2)



4% Floor, {SBT Building,
Kashmere Gate Delhi-110 006

18 | The Member Secretary 20 | The Member Secretary
Nagaland Stata Poilution Control Board Orissa State Pollution Control Board,
Signal Point, Paribesh Bhawan
Dimapur-797112, A[7118, Nilakantha Nagar
Nagaland Unit - Vi, Bhubaneshwar - 751012, Ortssa
21 | Punjab State Pollution Control Ecard 22 | The Member Secrelary
Vatavaran Bhavan State Poliuion Gontrol Board
Nabha Road 4, Paryavaran Marg, Institutional Area
Paligla - 147 001 Jhalana Doongarl,
Punjab Jalpur - 302004, Rejasthan
23 | Tha Momber Secretary 24 | The Member Secretary
Sikkim State Pailution Control Board Tarnll Nacu State Poliution Control Board
Department of Forest, Environment & No. 100, Anna Salal
Wildiifa Managament Guindy,
Govt. of Sikkim Chennal - 600032,
Deorall, Gangtok, Sikkim Tamil Nadu
25 | The Member Sectetary 26 | The Member Secrafary
Telangana State Pollution Control Board Tripura Stele Pollution Control Board
A-3, Prayauaraana Bhavan, Vigyan Bhavan
Industria) Estate Sariath Nagar, Pandit Nehru Complex
Moasapet, Gorkhabasti, P.O: Kunjaban, Agartala
Telangana 500018 {Hyderabad) Wast Tripura — 709006
27 | The Member Secretary 28 | The Member Secratary
Uttarakhand Environment Protection Uttar Pradesh Stats Pollution Cantrol Board
and Polution Control Board PICKUP Bhavan
Paryavaran Bhavan 3 Fioor, 8 — Block
E-115, Nehru Colony Vibhuti Khand, Gomti Nagar
Dehradun-248 001, Ultaranchal Lucknow — 226 010, Uttar Pradesh
20 | The Member Secretary 30 | The Member Secratary
West Bengal State Pollution Conirol Board Daman, Diu & Dadra
Department of Emironment, Government & Nagar Haveli Poliution Control Committes
of West Bengal Office of the Dy. Conservator of Forests
Paribesh Bhavan Mofi Daman,
Buliding No. - 10A Daman - 396220
Block — LA, Sector —lI, Sait Lake Clty
Kolkata — 700 098, West Bengal
31 | The Member Secretary 32 | The Member Secretary
Pondicheny Pollution Control Committee Chandigarh Polluion Control Commiites
Department of Science Technology and Addliional Town Hall Bullding,
Environment 2 Floor
3 Floor, Housing Board Bullding Sactor 17-C
Anna Nagar, Pondicharry — 605 005 Chandigarh - 160 017
33 | The Member Secretary 34 | The Executive Engineer
Delhl Poliution Control Committes Publc Works Departiment

U.T. of Lakshadweep
Kavaratti — 862555 Lakshadweep
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Sayyed Mohammed Sahir Usman

Versus

Union of India & Ors.

ch')y to Grmitle ac per N(Té\t25
“Castle Relators Pyt Ltd® owder debed. 22/7 /202

(NDW Aquagem)

Hon'ble NGT Original ApplicationNo 492021Wz)  Exhihtt 2 ¥
(LA No, 492021)

Applicant

Respondent(s)

As per Hon’ble NGT order dtd.22.07.2021, committee has visited the site on 01.12.2021
and submitted the observations as below.

Sr. | Objection raised by Discussion and | Authority to | Submission by Dy.Ch.E.
No | complainant information to | submit the | (B.P.) City’s office
be submitted information
a. | PP has obtained the prior EC | MCGM directed | MCGM Approval issued by Dy.Ch.E.
dated 25.06.2007 which was | to submit project (B.P.) City department :
valid till 24.06.2012 as per gﬂh zhgh 1) {3(1)3]/)3 ifsggfldﬁésmmm
ﬂEmmPg‘;;‘ﬁ““?“gﬁﬁﬁm concession 2) Plinth CC for bullding no.1
construction till date without i S
holding valid EC £ Mlmlcl_pa} EPIS‘?OIEIA ded 21/04)‘2007
g valid EC as oL noW. | commissioner, 3) First FCC for building no. 1
commencement issued dtd 30/01/2008
certificate, 4) Part OC for buildingno 1 &
further CC& O 2 issued dtd 07/07/2017
C and completion $) Last Concession approved
certificates by Hon. M.C. dtd
24/07/2020
6) Last FCC for building no 1
& 2 issued dtd 07/09/2020
b. | PP has not obtained any Yes Matter pertains to MPCB
amendment in Environment
Clearance from SEIAA or
MOoEF or do not hold valid
EC as of now.
c. | PP has not obtained any prior | Not obtained C Matter pertains to MPCB
Consent to Establish as toEandO &
mandated under section 25 of | EC
the Water (Prevention &
Control of Pollution) Act,
1974 & under Section 21 of
the Air Prevention & Control
of Pollution) Act, 1981 from
d. | PP has completed part Yes 4
project in the year 2016-17 Matter pertains to MPCB

and started enjoyment of




Sr._ | Objection raised Discussion and | Authority to -
o eonllplainant " information to | submit the | (B.P.) City’s office

- be submitted | information
project, but did not obtain
prior Consent to Operate as
mandated under section 26 of
the Water (Prevention &

Control of Pollution) Act,
1974 & under Section 21 of
the Air (Prevention &
Control of Pollution) Act,
1931 from MPCB.

e. |PP is extracting huge PPhastaken | MCGM Project Proponent has obtained
quantity of ground water One Borewell. the permission for one Bore
from four bore wells for MCGM shall :Eﬂm mﬂd"
construction of project as verify the ’ :
well as domestic use of . necessary PR USEGEBN2007
occupied project without any | permission.
permission from competitive
authority for operational
purpose.

f. | PP has constructed illegal No Basement MCGM As on date no basement has
basement causing damage to | proposal in been constructed on site.
ground water level without | Building Basement was approved in
any permission from number 3. PP to building no 3, and same is
competitive authority. submit yet to be constructed. Last

concession approved plan and
report and plan coneession report is attached
approved from herewith.

MCGM.

g- | PP has not made any test for | PP to submit MCGM Ground water contamination
ground water contamination | analysis report report is awaited from PP,
and quality of water and of ground water After receipt of report this
there is serious ground water | and present office will able to offer
contamination status. remarks in this regards,

h. | PP has not provided any Provided OWC | MPCB Matter pertains to MPCB
solid waste management /
system and waste generated _
is dumped to MCGM waste /
yard creating burden on - [ .
public systems and solid i "
waste is generating various \
greenhouse gases and there is \
no scientific disposal of the \
solid :
waste senerated from project

i. | PP hasnot provided any PP to submit MCGM PP has stated that same will
energy conservation system | plans of solar be complied before asking
for energy saving like solar | system. OC. As construction activity
system. is not completed

j. | PP has not provided any rain | RWH provided | MPCB Matter pertains to MPCB

Page 2 of 5

Submission by Dy.Ch.E. L{-ZL[—



—

A—; T Objection raised by Discussion and | Authority to Submissim: by Dy.Ch.E.
No ] complainant information to | submit the (B.P.) City’s office
be submitted | information
| water harvesting system for | 50 M’ capacity.
und water recharge , has
AT e el Rl g
L offert!le soil and there Basement was approved in
i DG s?ll et building no 3, and same is
COTTURON yet to be constructed.
I | PP has not made tree PP shall submit | MCGM | FP has mm?u:::
plantation as per the norms. | thetree 'pﬂ E{]pdated 25/06/2007 and
transplantation balance no. of trees will be
status and planted before full OC.
compensatory Concerned department i.e. staff
plantation as of Superintendent of Garden
perEC.Itisto has informed that site under
verified by reference will be verified by
MCGM concemn them . On receipt of same will
department. be forwarded by this office.
m. | PP hasinstalled 4 DG setsat | 1 DGsetof | MPCB Matter pertains to MPCB
project site and operation of | 620 KVA is
DG set is causing air provided.
pollution
n. | That, the huge quantity of PP has provide | MPCB Matter pertains to MPCB
sewage water is generated STP of 150
and there is no scientific KLD capacity.
treatment of sewage water.
o. | PP is creating huge burden MPCB Maiter pertains to MPCB
on the environment due to
day to day waste generation
by consumption of natural
resources and it is causing o
huge borden on the public =N A~
facilities and services on /{- ,.--N Q%
account of environment 4 NPN
s o s | A\

p. | PP has committed the illegal || - (TYRLF2 T Matter pertains to MPCB
activities and given rise to \ = !{% qu g” ?’6"7 )x
the violation of \9‘\ \ N i /
environmental protection G s
enactments and further N>
caused degradation of —
environment & ecology
intentionally.

q. | PP has not complied the PP to submit MCGM Plinth CC issved w/no.
conditions of commencement | compliance of EB/870/E/A dtd 21/04/2007
certificate mandating prior | commencement after compliance of IOD
environment clearance and | certificate. conditions
consents from the MCGM shall
MPCB. verify the same.

r. | PP has not complied the PP to subtnit MCGM Plinth CC issued wno.

Page3 of 5
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e ] ission by Dy.Ch.E.
Sr. [ Objection raised by Discussion and | Authority fo | Submissiol by -5
No™ complainant information to | submit the | (B.F.) City ‘
be submitted | information \
conditions of commencement | compliance of 53(310/5} A did 21042007
. . after compliance of IOD

certificate related with the commencement conditions

installation of environment | certificate.

infrastructure to MCGM shall

avoid the degradation. verify the same. = —

5. |PPhasnotdevelopedthe 10 | PP to submit | MCGM Plan showing 10% RG is
% open space as per the DC | plan for tree attached herewith PP has
Rule, but MCGM officers | plantation as stated that same will be
have neglected to perform | per RG. complied before asking OC.,
duties as per the norms. MCGM shall as construction activity is
There is no plantationsat | verify the same. not yet completed.
site.

t. | PP has not provided the ramp | MCGM shall | MCGM Plan showing ramp slope in
slope in the ration of 1:10 as | confirm. the ration of 1:10 is attached
mandated in DC Rules of herewith Construction is as
MCGM. per approved plan

. | PP has not provided site MCGM shall | MCGM Side Open space has been
margin as per the DC Rules | confirm. approved and are found as
of MCGM. per approved plan on site.

v. | PP has not provide fireand | MCGM shall MCGM CFO has granted NOC for
safety system at site. verify and entire project dtd 15/04/2019

submit report. and white granting part O.C.
CFO completion certificate
from CFO was given dtd
13/07/2017. Copy is
aftached herewith

w | PP in connivance with PP to reply PP Matter pertains to PP
MCGM officer has violated
the provisions of
Environment enactment and
MCGM officers are also
equally
responsible.

X | PP has violated the principle | MPCB to verify | MPCB Matter pertains to MPCB
of sustainable development
by not installing pollution
control devices.

y | PP has caused traffic PP should MCGM Report through
congestion in the area due to | submit report Environmental consultant of
this project and cause to air | through Level Of Services
pollution on account of Environmental proposed/provided from PP
emission from the vehicles. | consultant of is awaited.

Level Of

Services —f=

proposed/provid -

ed and MCGM | 7

to verify the (

same by their

Page 4 of 5|
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Sr. | Objection raised by Discussion and | Authority to | Submission by Dy.Ch.E. |
No | complainant information to | submit the | (B.P.) City’s office

be submitted | information

traffic

department.

z | PP has not prepared any PP shall submit | MCGM PP has stated that they have
erivironment management | report through already ~ complied  the
plan. Environment conditions of EC and if

Consultant ing balance, they
assure authority to comply
the same before OC

aa | PP has caused substantial PP to reply PP Matter pertains to PP
damage to environment and
ecology more than Rs. 200
crores, which shallbe -
recovered from PP.

bb | PP has carried out substantial | PP shall submit MCGM Environmental  Clearance
change in the scope of the report and has been obtained for
project in violation of terms | MCGM will construction area of

and conditions of EC dated | verify the same. 31,389.89 Sqm. As last
25.06.2007. approved plan construction
area is 28120.19  Sqm.
There is no substantial
change in scope of the
project
¢c | PP is unapologetic and PP PP to reply PP Matter pertains to PP
has adopted careless and
reckless attitude towards the
environment protection.
dd | All authorities are allowing | PP to reply PP Matter pertains to PP
PP for further illegal
construction without
Consents.
ee | Thus, it is mandatory to stop PP to reply PP Matter pertains to PP
the project construction till
the compliance/rectification
of the above illegal act and
removal of the defects from
the construction
Submitted please




MAHARASHTRA POLLUTION CONTROL BOARD

. 7 437 ru Point,
L e — and , 3rd & 4th fioor,
= T | letuse

" hitn: . ear Sion Circle, Sion (E),
Website : http://mpcb.mah.nic.in T bai - 400 022,

@
(i)

E-mait :mpcb@vsnl.net

Irifrastructure Project/l.Sl. L . .
Consent No. BOIRD [PSPYEIC No. MU-1194-09/E/CC- 394 Dato: dsrﬂ) 12009

Consent to Establish under Sectiont 25 of the Water {Prevention & Control of
Pollution) Act, 1974 & under Secdtion 21 of the Air {(Préevention & Control of
Pollution) Act, 1981 and Authorization under Rule § of the Hazardous Wastes

{(Management, Handling & fransboundry Movement) Rules 2008.
(Vo be referred as Water Act, Air Act and HW (N,H &TM) Rules respactivelyl].

f.onsent to Establish is granted o
PA‘s. Castle Realtors Pvt. Ltd.

2 8 ~No.1/378 & 378, Mazgaon Division

¢i- Aestit Read, Mumbai400 10,
ocat-3 i lne area . migreu. unaer the provisions of the Water Act, Ait Act and
Authonizathon under ey ar. gicas of HW (M. &TM) Rules subjject to the provislons of
M2 AC an the Rules and the arders that m3y be made further and subiect 1o the
loang el vs f.d sonaitiuns.
The Censent to Estabiish is valic Jp to Coarmnissioning of the Project or 5 years
vihich ever is eariier.
For deveiopment of iand/pict as rew construciion activities for construction of residenitial
& Commercial projuct named as Mis. Castie Realtors Pvt. Ltd. C.S.No.1/378 & 378,
Mazgaon Division Al- Nesbit Road, Mumba:-400 G10 on total plot area of 4855.93 sq.
mitr & total built up area of 31389.89 sq.m including utifities ¢f Residential project as
per construction commencement certficate issued by focal body.

CONDITIONS UNDER WATER (Prevenition & Control of Pollution) ACT, 1974; -

Tl‘;?dquarnmy of sewage effl. 2nt from above construction project shall not exceed 110.0
m'/day

Sew_ag.e Efftuent Treatment: The Apphcant shalf peovide @ comprehensive sewage
trealment plant and treatmert 2s is wamranted with. reference io influent quaiity and
camesponding mode of disposal and aperate and maintain the same continuously so as
to achieve the guality of ireaied effluent 12 the following standards: - -

(1; pH Nai to exceed. 6:5109.0

(2,  Suspended Schos Wi G esceed 100 mgd!.
(3) 80D 3days ?i < Fact i £ sned 20 mg/l.
{4)  -—ecal Coli form Ne o ex ted W,G/1004 mi.
(7_) Residual Chlor:ne NOt o excend 01 mg/l.
18; -_:_)e:&rge'nt NO? LG Sxceed 01 mg/i.
19)  Ficatrg maliers {5746 excead 10 mgh
{10} SOD Nt iG eacsad 50 mgh
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Sewage effluent Disposal: - _ ) .
The treated demestic effluent shatl be 80 % recycled and reused for flushing, fire fighting

and cooling of Ar condioners and remaining shail be discﬁar_ged inte MCGM
drainfutilized on land for gardening In ng case, effiuant shall find its way fo any water

body directlyhndirectly al any ime ) .
They broiegt authorities should opt environmental friendly technologies like

ozonation, UV treatment otc by replacing chlorination,

Non-Hazardous Solid Waste: - B
The total quantity shali not exceed 5768 Kg per day and shall be segregaled and treated

as follows: -

Sr | Type of Segregated solid | Quantity | Treatment Disposal

_ fwaste = _ikefDay | -

1 |STPSkdge 1100 Composting Used as manurg

2. | Bio degradable Waste = _ 14760 Vermi Composting | Used as manure ]

3. | Non-Bio degradable Waste 1 Send to authorized
__ lrecycter |

Other Conditions: -

All activites shalil be in resonance with thé prowisions of Indian Fores! Act, 1927 (16 of
1927), Forest (Consarvation) Act, 1980 (69 of 1980) and Wildlife (Protection) Act, 1972
(83 of 1972), and special nofification published for area wherever applicable and all the
Environmentai Stawstes and Instruments.

This Consent 1o Establish is issued only for New Construction/Developing Construction
Project purposes.

No quarrying activihés shall be commenced in the area unless appropriate permissions
are obtained for a imited quarrying material required for consiruction of local residential
housing and tramtional road maintenance work, provided that such quarrying is not dene
on Forest Lands and tne materia! 's not exporied to the outside area.

There shzll be no feling of trees whether oa Forest, Government, Revenue or Privale
fands except as per prevailing Rules.

Extrachon of Groundwater for the projec: shiall require prior perniission of the State
Ground Water Autharity or ather relevant authorities, as applicable;

Near the activites that are related to water (like activity of water parks, water sports)
andfor in the vicinity of lake, Dissolved Oxyyen shail not be less than 5 mglliter:

In order to ensure that the waler from this preject do not enter into outside environment,
the nallas crossing the township/complex premises, shall be lined, covered and made
water tight by the applicant within the premises with intérmittent inspection of chambers
follawing good engineering practices as per the regulations of local body.

The Appliicant shall prepare management pian for water harvesting, roof-water
reclamation, waterfstorm water conservation and implement the same before handling
over of complex for occupation

Appiicant shall prowide fixtures for showers, toilet, flushing and drinking should be. of low
flow either by use of aerators or pressure reducing devices or sensor based conlrol.

The Applicant shall draw plars for. the segregation of sohd wastes into biodegradable
and non-biodegradable components. The biodegradable malerial shall be recycled
through scientific in-house cumpesting (i.e vermi-composting facility within premises)
with the approval of local body The proper demarked area shall be identified for
collection & storage of MSV/ properly which, shali be finally disposed off at approved
Municipal Solid Waste laridfill s.le of ioca! body environmentally acceplabie iocation and
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method. It is clanfied that the term solid waste includes "dnmes'tic. commercial, and
garden wastes, but does not include hazardous and bio—medlca! ?:as!es. _The activities of
bio-composling and engineered landfill shall be as per the Municipal Solid Waste (M&H)

Rules, 2000. . o
Applicant shall be respansbi: to lake sdequate precautionary measures as detalled in

this consent. . .
The applicant/generator shall be responsible for safe and scientific .coﬁectlon.
transportation, treatment ana disposal of Bio-Medical Waste as per the provisions made
under the Bio-Med:cal Waste (Management & Handling) Rules, 1988. Any aclivity as
defined under BMW (M & H) Rules has lo obiain a separale Authorization from
Maharashtra Pollution Control Board. _ ) 7
For -disinfections of wasle waler ultra violel fadiation shall be used in place of
-chlorination _
Vehicles hired for construction activities should be operated only during non peak hours.
Ready mixed concrete used in building construction should apply separately for consent
from the Board. '

The applicant, dunng the construction stage shall provide _
Septic tank and soak pit of adequate capacity for the domestic effluent generated due to
workers residing at site: -

Proper loading and unloading of construction material, éxcavated matérial and ils proper
disposal as per MSW (M&H) Rules 2000.

Cutting of Irees is nat permitled. however in unavoidable conditions necessary
permlissicen from: the local body shall be oblained.

Green beil of 33% of the open space shall be developed.

The Applicant shail comply with aii the provisions of, the Waler (Prevention and Contro|
of Paliution) Cess Act, 1977 t> be referred as Cess Act) and Rules as Amended, 2003
and Rules there under. -

The daily water consumption for the follownr:y categories shall not exceed, as under

(ii Domestic From ULB  From other sourees
{In CMD) (in CMD)
a) Domestic 137.0 NA
b} Make up water for NA NA,
Swimming pool
t) Make up far fire fighting NA NA
d)y Agriculture/Gardening 3.0 NA

CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT, 1981: -

The Applicant may install {1 no of diesel generating sets (DG Set) of capacily
1x250KVA and shall be equipped with comprehensive control system as )s warranted
with reference lo generations of emissions and operate and maintain the same
continuously so as to achieve tne leve! of polfutants 1o the following standards: -

Standards for emissions of air Poliutants
[ [SPMTPM | NottoExceed ~ 150 [ mgiNm® |

Li)_{SO2(DGset) 'NottoExceed  ~— | 648 [Kgiday |
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(I} The following measure shall ba takan.
Adequate mitigation measures shall te taken to control emissions of S04,

RSPM - _
Applicant shall achieve followirg Am'oianit Ay Qraaity standards, B

NOx, SPM,

T18PM 7 TNt g Exeed (Annual Average) | 140 | poim}
_ "Notip Sxceed (24 hours)  _ .| 200 jpalm
2180, 7 TNotioc Exceed (Annual Average) 60| yo/m’
_ _Notto Exceed (24 hours) _ ____ 80 | pg/m.
]T’ RO, | Notto Exceed (Annual pverage] | 60 ygi_m’
' o .__lNottoExceed (24 hours)  __ 80 j.l_g_r_r'l'l1
4 fRSF‘M’ Not to Exceed (Annual Average) 60 | ug/im
1 .. _[NottoExceed(24hours) _ [ 100 [pg/m” |
The Applicant shall observe the following fuel patterns
No | Typeof Fuel | Quanlty
1 IDlesel ~ ~_ __ °  _ .400Wwhw o _ __ __

(V) The Applicant shatl erect the Chimney (s) of the following specifications
)TQB.'}T:hemney atiached to DG Height above roof top of the |
[, I —— . | building in which it is installed.

1. 'DGset{Ix250KVA)  _ _140mws _

(v}
1

5.

L)

|

Conditions for DG Sets: -
Noise from DG Sets shalf be controlléd by providing acoustic enclosure or by treating the

roorn acoustically

Applicant should provide acoustis enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room shall be dés:gned for minimum 25 dB(A) insertion loss or
for meeting the ambient noise standads, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB{A) shall also be providéd. The measurement of
insertion Joss shall be done at different powits a* 0 5 meters from acoustic enclosure/
room and then average _ 7

The Applicant should make e/fors ta bring down noise level due to DG Sal, autside the
prenuses with ambient noise evel reGulrem 2ais by proper sefting and conirot measures

Instataton of DG Set must e stnoty v comphaice with recommendstions of DG set
marfaclurer.

A proper routine and preventyz mamienance procedure for DG Set shall be set and
foliowed :n consu'taton with the DG manufacturers. which would help to prevent noise
levels of DG Sets from deteroraling + h usa. '

The DG set shall be operate:d cr.'y in casa of pawer failute. The applicant shall make
arrangement for regular elect-ical poner

The Appiicant shall not Zause any narsance in the surrcunding area due to operation of
DG sets

In case of problen.s, the D.G set shall no! be operated until it is set back 1o satisfaciory

pasition
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v Other Conditions: -
i’_l) The Applicant shail provide ports in the chimrey and facilities such as laader, platform

elc for menitoring the air emisswr.s and the same shall be open for inspection to/and for
use of the Board's staff. The chimneys shall be numbered, as §-1, S-2 et¢ and these
shall be painted/ displayed tc faciiiate identification. o

By Water spraying shall be done on ground to avoid fugitive emissions. o

£) Construction material shail be carried in enclosed vehicles during constriction activities.

(Vi) Conditions for Utilities like Kitchen, Eating Places ete: -
1. The kitchen shall be provided with exhaust system chimney with oil catcher connecled to

chimney through ducting. _ )
2 “The tollet shall be provided with exhausi system connected to chimney through ducting.
3. The sir conditioner shal be vibration procf and the naise shall not axceed 68 dB (A).
4 The exhaust hot air from A.C. shall be attached to Chimney at least § mirs. higher than
the nearest tallest buliding through ducting and shall discharge into open air in such way
that re nuisance is caused 1o neghbars

(VIl) The Applicart shal' take adequate measures for control of ioise levels from its. own
sources within the complex (residential cum Commercial) in respact of noise to Jess
than 55 dB(A) during day tme and 45 dB(A) during the night time. Daytime is reckoned
as between 6 a m. to 10 p.m. and Nighttime is reckoned between 10 p.m. lo6.a.m:

{1} c_ons'tmction equipments generating noise of less than 65/90 db(A) sire permitied.

(X)  No construction work is perritted during nighttime.

6. CONDITIONS UNDER HW (M, H & TM) RULES,2608:

{i) The applicant shall hand.e hazardous wasles as specified below:

Sr. | ftem No. of Process Type of " Quantity Disposal
No. | gererating HW as per Waste
Schedule-l

[ il

1 51 Used/Waste | 20 litlyr Sale to authorized re ~processor.

{ii) The authernization is hereby granted to operate a facility for €ollaction, storage, transport
and disposal of hazardous waste.

6. The. applicant shall certify that the bricks used in construction are manufactured
using the ash from Thermal Power stations if it is within a radius of 100 k. from
Thermal Power Plant and submit the names of bricks manufacturer.

7.  The applicant shall obtain Consent to Operate from Maharashirz Poliution Control
‘Board before commissioning of the project.

8. The applicant shall adopt erv ronment fiiendly technology in develepment of the
project.

9. The applicant shall take the proper remedjation measures to ensure that the
ground water and soil contamination is prevented and follow due diligence af the
construction stage.

10.  The gpplicant shall use fly ash based material/products as per the provisions of
{ly ash Notification of 14.09.1988 and as amended on 27.08.2003,

11.  Emergy conservation medsures like installation solar panels for lighting the area
oulside the building should g_p..i.nmg[gied part of the project design.
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13.

14.

To,
Mis. Castie Realtors Pvt. Ltd.

‘C.8.N0.1/378 & 378, Mazgaon Divisior
At- Nesbit Road, Mumbai-400 010,

Copy forwarded with cotnplimeants io
The Collector, Murnbai

433

B
This Board resérves the right to amend of add any conditions in this consent and
the same shall be binding on the Applicant;

e i i : ted
The The applicant shall comply with the conditions of Environmental Clearance gran
by MoEF, Gal vide letter no 21-669/2006-1A-111 dated 25.6.2007.

The capital investment of the project s Rs. 46.0l- crores.

For and on behalf of the
Maharashtra Polution Control Board

V. B. Waghjale)
Regional Officer (P&P)

Cepy to
1. Regional Officer, MPCB, Mumibai
2. Sub Regional officer, Mumbai- | MPCB,
3 Chief Accounts Officer, Mumbai, MPCB,
Receved consent fee of 0 — e
“Amount . ODNo, ' Dat | Drawaon |
'Rs 50000~ ~ 029450 1192009 ~ | _ UnionBankofindia . |
4, Cess Branch MPCB Mumbai
5. Master fie



Lfsmes o1 the 9™ monsing of ae SEIAA kedd on 28%, 208 & 36” Sepierober, 2015

ftem No. 45

Swbjeci: Clarilieation regarding valudity of EC issued by MeEF under FIA Notifieating,
1994 amemded in July, 2004 fer development of Residenthal cwmn commervisd
voaapion sl Walied, Chinaliwad, Fais by Wil Pride Puaylo Progectim.

e — L —— e, ]

M Prde Furple Properties vide letier deted 3002015 hay spymagiched 1o SEIAA
regardlag clartficluio of velidiy of F iswed by MoFF mier ELA Matification, 1994 amewied
t:.m.m ox dovingmane: of Hicolinrdia] eon xamarcll! sroploe ot Telad, Copkoard,
P

I s W erdag of da B0AA, TP Jacaswd Be poivl G Jeisil Heasry o
Yauscirnes el Jovear, Nide Ol e ied Sorviooanied Sirsnse ¢ W0 der prgeton
23 ez W e E1A Lokl ntion 1994 hediding wroaiionds of {z: 20wt :

In tbe 907 wuging of BPIAA, Authority nigvad thut BC Tevar iomod %o the prafind b s
e Fid NntiSoation, 1954 avmendal in 2004, Authevily fisthar polal thot & per Notificathon
dpad ) MRIDLY Minlutrw of Snveoemens & Foret diarfie ahdite eleea bn he E1A
Kol Meariar B, 156 O Aok 4% Mg 1595 i fallens-

“Bix  WTon duxelma, P el of T pUbets colane wode ok 2o (1) s
ciass v of sabeacolion {2 of section 3 AY the Bovisoner:m (Protcting) acr, 198G 1:4d with
w6 of Rl 5 i dhe Buviomracal (Probctiony Buies, 1956 @ wonfed {fovetaenent
ey ot Bk A e wutastion ©f the gvamentts of tuda i de Mbowsgd
N Aronme s ans Porsr, vide sumbar 8.0 156 15, daied 4" Moy, 1909 publihegl m (e Gwerita
of Indin, Sawcrdaagy, Pure 1, sertlon 2, cmb psein i card da O Mey, 1950 e
onprodsion * % nsoriad af fle pene™, fall moms: “Iod 8 patiod B e Yaas T panctan el
afp%mw&m m oyprtion 273 a2 s paare ol ormetiarnm of e conmrsontie ot
o8 030 Tl

In the Authority meeting. the PP brovghtoul that:-

a) The project got EC* nn 34.12.2007 under KIA Notification, 994 amemded 1n Judy,

2004,

W lermucstve ynde bar carpaenand wilitin e veltally pe el

The PP, thoeretury, songht 8 clanficslion negarding the validdy of kC jsoued v Mok ,

L

1t was divelored Juciug dobibemoion: et e PP ked deendy spprowtecd Se Mot Ly
sty Sarilicwics mensiog Y ualiok: pemnd. Dwing @9 taseme of S, dw T
rrodews (oo Conuninoniny Cudrivag af Blogpat Clensleadt Afndicsyal Cyprrstion £C240)
which showed that the PP had comimencad its consiruclion activity o scesrdance with Mok b
Mutification dmed 28.08.261 3.

b iz therehie amply clier feom i MoFl Nouficthor aated 21082003 *hat w0
= wowhiterioe™ in secuivad e e pegied

h e
3 _l / x-S
war (el
‘«L.u, i
Ly s t " e ooy
T NAR
I‘.
.Ix_". /
y P

454



M o the O weriag of the S 140 Tadd oo 26%, 29720 0™ Yepbandien, 3075

) Miiwnss i the 50" weeting of the
Rinie Zavironment impuet Apceeament Anihorky (@ EAA)
o on 2, TV 0T dgimiur, 25

“Tine foliowlng nieaibem was prese s 1o the nauet ug of the Autharty.

Shet B¢ Josh, TAS (Rend Chanmant

MOE Sieze, Ao Uhiel Sacrvy Rienuhie: SeTanss
(Bnwpsnetn)

Sin? Rajiv R Mehra Memher

Mexber Secreiary, SLIAA and Additivnal Uhiet Secretery, bnvroament Leparmen
ks o o osembiar s o the Acthrily.
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